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LOK SABHA

Monday, 2nd December, 1957.

The Lok Sabha m et at half past Ttoo 
0} the Clock.

[Ms. D e p u t y - S p e a k e r  in the CTwurj

ORAL ANSWERS TO QUESTIONS 

Credit from C.S.S.R.

+
f  Shrl Radha Raman: 

j  Shrl Shree Narayan Daa:
") Shrl R. S. Lai: 
j^Shri Nagi Reddy:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Government of 
U S.S.R. has offered further credit to 
India in addition to the one already 
offered;

(b) if so, the amount and the terms 
and conditions on which the same has 
been offered;

(c) whether any agreement to this 
effect has been concluded;

(d) if so, whether a copy of it will 
be laid on the Table; and

(e) the mann«r in which this credit 
is proposed to be utilised?

The Minister of lodnstry (Shrl 
Manabhal Shah); (a) Government of 
India have not received any communi
cation on the subject from the Soviet 
Government
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(b) to (e). Do not arise.

Shrl Radha Raman: May I know
whether the recent newspaper reports 
about U.S.S.R. offering further credit 
to India were correct, and, if they 
were not correct, whether any enqui
ries have been made by the India 
Government to find out th e  position?

Shrl Manubhal Shah: There were
two types of reports. One was about 
the five hundred million rouble loan, 
which, as the House is aware, has 
been finalised and almost all the 
agreements have been entered into. 
That was w ith reference to the heavy 
engineering projects. Another new* 
item has appeared, and Government 
is aware of it. But these have bees 
more or less informal contacts, and no 
formal offer has been received or ac
cepted by us.

Shrl Radha Raman: May I know if 
Government are aware as to the pur
pose for which the proposed loan 
mentioned in the second report was 
intended?

Shrl Manabhal Shah: J h a t was, as 
the report says, about certain drugs 
projects in which, as the Qouse is 
aware, the Soviet Government have 
taken great interest at our own re
quest, and a Soviet team came last 
year and gave us a comprehensive re
port covering the entire drug Indus
try. The question of credit woukl 
arise only after the negotiations cm 
these projects are finalised.

Shrl Panlgrahi: What la the total
amount of credit received from the 
Soviet Union so far?

8hrl Manubhal Shah: For the heavy
engineering project, five hundred 
million roubles.
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Dandakaranya Rehabilitation 
Scheme

+
I" Shri D. C. Sharma:

J  Shrl Sanganna:
] Shrlmatl Rena Chakravarttjr: 
J^Shrl Shlvananiappa:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) the progress made towards the 
implementation of the Dandakaranya 
Rehabilitation Scheme;

(b) whether any changes w ill be 
made in the scheme in view of the 
rephasing of the Second Five Year 
Plan; and

(c) if so, to w hat extent?

The Minister of Rehabilitation and 
Minority Affairs <Shrl Mehr Chand 
K hanna); (a) A Chief Administrator 
has been appointed to administer the 
scheme in the field. He has made a 
preliminary survey of the selected 
areas to acquire a first hand know
ledge of the local conditions and to 
draw up a plan for his next visit 
along with a team of experts. Propo
sals regarding the machinery to be 
set up to develop these areas together 
with an estimate of the cost will be 
formulated on receipt of his final re
port.

(b) and (c). In view of the reply 
given to part (a), the question does 
not arise a t present.

Shrl D. C. Sharma: May I know
who are going to compose this team 
of experts, and what will be the nature 
of the work to be entrusted to them?

Shrl Mehr Chand Khanna: The sur
vey is going to cover soil survey, con
tour survey, drinking water, irriga
tion, communications, health and other 
matters.

Shrl Kasliwal: After making slight 
changes in the scheme, may I know 
how much money the scheme is going 
to  cost?

Shrl Mehr Chand W m m 1 Perhaps 
my reply has not been appreciated. I  
said we had only a. prelim inary sur
vey. The expert team is going there 
very shortly and after the final report 
has been received and we know the 
financial implications of the scheme, 
it is only then that this question can 
be considered.

Shri Hem Baraa; In view of the 
fact that the success of the scheme 
depends upon the active co-operation 
of the refugees themselves, m ay I 
know if the Government have associa
ted the representative groups of refu
gees in the preliminary study of the 
prevailing conditions in those areas?

Shri Mehr Chand Khanna: When
we take the refugees there for reha
bilitation, whatever the areas from 
which they are taken, may be Bengal 
or any other State, the active co
operation and the association of the 
States will be taken.

Shri Panlgarhl: Is the Ministry
aware of the difficulties faced by 
Orissa in rehabilitating the refugees in 
the pilot project which was started in 
Dandakaranya?

Shri Mehr Chand Khanna: That is
not my information. I was there only 
a fortnight ago and I was assured by 
the State Government that subject to 
health conditions and communications 
and other things being available there, 
enough numbers of refugees may be 
available to go under the pilot scheme 
in Dandakaranya.

Shri D. C. Sharma: May I know if 
the Ministry has in its view any phas
ed programme for the completion of 
the scheme and whether any tentative 
stages for the completion of that pro
gramme have been arrived at?

Shri Mehr Chand Khanna: The pro
gramme is certainly going to  be a 
phased one. We are going to tackle
800,000 square miles, and as I said, till 
a  final report has been received it is 
not possible for me to phase out any 
programme.
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B an ian  Botanists

+
/ S h r i  E. C. Majhl:

Shri Subodh HuxU:

Will the Prime Minister be pleas
ed to- state:

(a) whether a team of Russian 
Botanists visited India during May, 
1957; and

(b) if so, whether the Leader of 
the team proposed an exchange of 
Botanists between India and U.S.S.R.?

The Deputy Minister of External 
Affairs (Shrlmati Ijk sh m i Menon):
(a) Yes.

(b) An oral suggestion for such an 
exchange was made by the Leader, 
during a conversation with the Chief 
Botanist of the Botanical survey.

Shri Subodh Hasda: May I know
whether the delegation came on the 
invitation of the Government of India 
and, it so, w hat is the amount spent 
on it by the Government of India?

Shrlmati Lakshmi Menon: The re
quest was received from the Soviet 
Embassy in New Delhi, and the Gov
ernment of India did not incur any ex
penses on it.

Shri Subodh Hasda: May I know
w hether the Botanical Team has been 
constituted and sent to Russia7

Mr. Deputy-Speaker: I am not able 
to follow the hon. Member.

Shrlmati Lakshmi Menon: That does 
not arise out of the question, Sir.

Mr. Deputy-Speaker: We have not
understood, and therefore it does not 
arise at all.

Shri S. C. Samanta: May I know 
whether, as a result of the report sub
mitted by these " Russian Botanists, 
a new proposal of loan for the drug 
industry has now been intimated to 
the Government of India?

The Prime Minister ' and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): This has actually nothing to

do with the drug industry, as far as I 
can see; it has no connection. And 
in fact there was no report or any 
such thing, but just an oral talk.

•ft : VT Wfr Ttgfagff
#  £  fa*  fa*  vt j r to  ft^rr

<tct *  fw  fr f t#  *flr 
<rc ftrr Trcft $ ?

Shrlmati Lakshmi Menon: The team
visited Calcutta, Delhi, Darjeeling. 
Gauhati, Jorhat. And there is no re
port.

8hri V. P. Nayar: May I know whe
ther this Team has suggested any
thing for the promotion of the study 
of palaeo-botany, especially with re
gard to its requirements for agricul
ture and soil engineering?

Shrlmati Lakshmi Menon: As I
have pointed out, apart from an oral 
suggestion, there was no proposal re
ceived from the Soviet authorities.

Shri Dasappa: May I know whe
ther they have considered the ques
tion of suggesting a herbarium, and 
whether this scheme is going to help?

Shri Jawaharlal Nehru: There are 
plenty of herbaria in India. I do not 
know what the hon. Member is re
ferring to—there are any number of 
them.

Shri Dasappa: The one which Gov
ernment was contemplating to start in 
Calcutta.

Shri Jawaharlal Nehru: It has no
thing to do with the visit of the Rus
sian botanists.

Kashmir

+
(-Shri Bibhuti Mlshra:

*67S.< Shri Heda:
[ Shri Rafhonath Singh:

Will the Prime Minister be pleas
ed to state:

(a) whether India’s delegation to 
the U.N. pleaded the cause of tor-' 
lorn and dumb people of Pakistan 
occupied Kashmir; and
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(b) if so, with what result?

The Deputy Minister of External 
A ttain  (Shrtmati fjinJwwi Menon):
(a) Yes. The Representative of India, 
during the current discussions on 
Kashmir, brought to the notice of the 
Security Council the unsatisfactory 
state of affairs in Pakistan occupied 
Kashmir. He has further asked that 
Pakistan should vacate the aggression 
which has inflicted so much suffering 
on the people of Kashmir and which 
continue to retard  the economic and 
political advancement of tha t part of 
Kashmir which is under their forcible 
occupation.

(b) The discussion in the Security 
Council are still going on.

aft
Trfe*sT:r£ 

a m  m f t  *ut jrfcrfW f t  ?

Shri D. C. S harm s: Is it not a fact 
that several organisations in so-cal
led Kashmir have passed resolutions 
that elections should be held in Azad 
Kashmir and, if so, have any of these 
resolutions been brought to  the notice 
of the Ministry of External Affairs?

The Prim e Minister and Minister of 
External Affairs (Shri Jaw aharlal
Nehru): Yes, Sir, as far as my in
formation goes, such resolutions have 
been passed by organisations there.

Shri Ansar Harvani: Does the Gov
ernment of India propose to approach 
the Red Cross or any other inter
national organisation to provide relief 
to our countrymen who are suffering 
in occupied Kashmir?

Shri Jawaharlal Nehru: No, Sir

Shri D. C. Sharma: Is it not a fact 
that the refugees from the so-called 
Axad Kashmir have represented to the 
Security Council that Mangla dam is 
going to displace persons and it should 
not be constructed?

Mr. Deputy-Speaker: Would that be 
strictly relevant? I doubt.

8h ri Jaw aharlal N ehra: I do not
know.

Mr. Depnty-Speaker: That disaaaes
of the question.

Labour Dispotea

+
f  Dr. Bam Snbhag Singh:

*674. ^ Shri Sanganna:
(  Shrl Narayanankntty Menon:

Will the Minister of Labour a*4 
Employment be pleased to state the 
action Government propose to . take 
to  expedite settlement of labour dis
putes and implementation of awards?

The Deputy Minister of Labour 
(Shri Abid Alt): W ith a view to
quicken the disposal of cases the In
dustrial Disputes (Central) Rules 1937, 
are being appropriately amended.

A tripartite machinery for evalua
ting the implementation of awards is 
being set up in accordance w ith the 
decisions arrived at the 16th session 
of the Standing Labour Committee 
held at New Delhi on the 17th and 
18th October, 1957.

Dr. Ram Snbhag Singh: May I know 
whether there is any proposal to give 
powers to the Conciliation Officer to 
compel attendance of parties?

Shri Abid All: Partially, they have 
been empowered according to the 
amended Act.

Dr. Ram Snbhag Singh: May I know 
whether the Government propose to 
provide for giving deterrent punish
ments to the parties who do not im
plement the awards given m adjudica
tion?

Shri Abid All: Yes, Sir. We want 
to provide for penalty for continuing 
offences.

Shri Narayanankntty Menon: In
view of the fact tha t 30 many awards, 
passed long before, have been pending 
before the High Courts and Supreme 
Court, and because of the consequent 
difficulty to  the employees, may I 
know whether the Government pro
pose to make any provision for avoid
ing this delay before the High Courts 
and Supreme Court?
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8fail Abifl Ail: We are setting up
tripartite committees a t local indus
trial, S tate and Central level* to  look 
into this m atter and discourage re 
course to the High Courts and Sup
reme Court and make an attem pt also 
to withdraw the cases which have al
ready been filed.

Shrl Narayanankutty Men on: Apart 
from thig voluntary advice on 
not taking recourse to the High 
Courts and Supreme Court, may
I know w hether Government propose 
to make any changes in the law so 
that these awards may not go before 
the High Courts and Supreme Courts 
and result in the consequent delays?

Shri Abid All: That can only be
done amending the Constitution which 
we do not propose to  do at present.

*V»*. : WT 5T«fT*
f t  s*rr f r  <rt

#  n  m  #  xpF rmmr m r
$  f t  «Ft <hr$fhr % R rrR ft

i i f tw - v w  wpift
: H tfw r HTTTT #  f̂ TT 

$ ft> ^  sfcmT
% siif a y i flwtfcw f t  i
w  *r 'hnft^T % Ri4i<Tt
%■ spcfr *rr?r ^  i

8ome Hon. Members: In English
also.

Shrimati Lakshml Menon: The 
Soviet Government have suggested a 
declaration by .lit; Assembly; this 
deals w ith the peaceful co-existence 
of States. The ideas in this draft de
claration follow closely the principles 
of Panchaheel.

«ft f iw  : iTOT *T^IT
f  % fro rtr w f w j P m

% fiTCFT fctff #  *THT $ Ufa W  }  
^  *T H T  |  I f a J T  f c f f  #  *TTCT $  3 * %  
f T T % r  VT? % M

' J i i s i i w  H | t r T  : » JM « t  w t ^ r
t  i

fw < jfr  f « m  : W  T O T  'H n p u  
j? f r  <nreft?r %  fcrercr v t  %  fad

*  J? H T  t  ?

*rtf ? w  irtftw -w tf Rift
( « f t  ^ T T jlVW TW * 3* )  : O T 8W  * r ^ J T  

^  H l W t  ajcTT fipTT t f t T  

* f o t T I  *T 3 f f c f t  *  3 * 1 ^  &  J T H T
i R H w f v A ' T  f * R f t  

i f  ^  f o s iT  t  f %  ^  ^ f m x

<frt *T f? T
% Rust m«1 •r^t’ t t t

w mtfRr |  tfh: 5 9  :rflr 11
fV<f) f H H c i  T jJ T  'TT T O U
ft> 3 r m F  T T  < n * T T T

^ 4)̂ 1 ^  f% ^  lH«m
^ n - i r t f ^ 5 T ^ t t ;3 r ? r 3 W ^ F  

t  i

«#t f tr -ifir  f»»«T : fii^T ^ f t  n  a n * ^
%  ^ T R T  ^
%  W T  T t f  5TTf% -

t n f t r T  f l x v R  v r » r  #  ?rr
|  ’

5»,T*«W »T{hW . zr? f ^ -
? T f t  ^  I

«ft ( iw  : f tR  #  W l^
%  f i f t ^  %  »rn iT  t  f K  * r w %  
^  j t  T O T t  3 *1  W l  , w r f v
«? ^  ftwrtv
» n ^ ,  ? n f ^ m  %  w r  v t f  o t w

w r i f m ^ t 5
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T it  *raT apt H**<
ppJIT 3T STOTT I 3>T»' SHR WJ5T *T5*
^  wt#  ^?r v f  ^mfr |  fv  #
^  | JBS ^ft+i < TTd |  wur
*ftr %■ f  f a  ^  # * r

Irfan fH5T r̂ T t <iN ^ f a r r  <rt 
m  |  1 ^ 1  tp r ^51 T^nrr ^ W r r  

=pt a ft ^ %fan t t  *m<T ^
cff W w iff '5TT3T ^ I

Shri C. D. Pande: May I know if 
the countries which have signified 
their adherence to the tenets of Panch- 
sheel practise the same in the con
duct of their internal affairs within 
their own country?

Shri Jaw aharlal Nehru: The tenets 
of Panchsheel do not refer to internal 
policies; they refer to external poli
cies.

Shri B. S. Murthy: May I know 
what steps are being taken to popu
larise the ideal of Panchsheel in all the 
countries, whether any pamphlets 
have been printed and given in other 
languages?

Shri Jawaharlal Nehru: In some
languages various pamphlets have 
been distributed.

*V»V
flWT ^  <niM 1
f a  :

( v )  f ^ r r ^ r
gwT sfot, 'rft’T'ff jfn rr  tf tr  w rarr %

#  in p rw t-T w r ST*<- 
OTt>r % ftw ra  % *nr iiw w rv rtf-  
arT̂ V n f  %rtr

^  ^  (IT
M t  I  ?

wrfijrwj tfsft («ft « r f r r> )  : (ir)  
o*rr (m ). xro *rr« m z t  ?ror «i«d«iVr 

%?I t  anif v#  *ro k to
fWT 3  % T w f  ^
sHW  + p rfw , ^TP^r *n|-
»rm t w T ^ r t i  *t*tt St* <rr 
fjPTT'T T ^  3Tft ^  fsRW vT<

«TT HTtPw TT# H SPlfff 
wVt  ??T Trszft TT*TW «^i<m 
^?TTfcr ?T|?- Tfrrnir
'm rrlr w r r  »pft $  1 
q f r f w  3, # sh t *] i

Some Hon. Members: In English also.

Shri Kanungo: (a) and (b). The All- 
India Khadi and Village Industries 
Board, and its successor the Khadi 
and Village Industries Commission 
have set up area-ofTices, sub-stations 
and model apiaries in the six States. 
Two tables indicating the progress 
regarding establishment of sub-sta
tions and apiaries, production of 
honey and number of bee-keepers 
covered by the programme in these 
States are laid on the Table of the 
Lok Sabha. [See Appendix III, an- 
nexure No. 1]

vfWt : fsTR’ift T t ^T# 
*r smr staT fa  a fa  ^

^tt fzrrm
! l f  j m j ,  '•3?l5!<»IW<?M) ^ftT 5t̂ 5T 
% V. 'Tq'cfk ftRff ^  tpr
+ t̂ ji sftm  w  |  w k  ?<>

^  aii't'ti - îficii ^ f% ^  srst 
ftl% *f % fir? ?WT
w  ?mr w  w r

T | t  ?

W  <TT$ % %̂ T fT
m  > r ^  ^  arr ^  ^  w f f r  

t̂ v  ftsfv  iTTiRipRrr
f  t t  f t i|0

«ftr ( • «  finrtt % sfhr #  fftrr |  
«nr jw rfw rn t ^  »nrcft f
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Jf%5T 3  X* felT H 
?fV=T *T?fi 3  OT% $  t f f  11

’H 'fwi f i r t  ■ w r iir w r r
^ f*fi WQ cRi- *1*iM % f"W

M ^  forHl Sf’T f=t>*41
$ %fa; x m  "w #  fw r r  'nrcfr
^  f  1

«ft n>-mfl • «rr^t srrs ^  tfR *r 
¥>'5 fjnc * fr  aSrtw % fa* ?im*T * 
xc^o q5rr? ^  w , c °  f*m.
^fnc 5t^r if ^sxxo  s?Yr 
5ITTH t  3 *3 3 “ WT7  ST# t o  >m I  I

Shri V. P. Nayar: 1 want to know 
whether the State Governments are 
making a systematic collection of ■wild 
honey in order to ensure that the 
contractors do not adulterate it and 
sell it as adulterated honey’

Shrl Kanungo: I have no informa
tion about the efforts of the State 
Governments in this regard.

Shri Blshwanath Roy: May I know 
whether India is in a position to ex
port hnnt-y as a result of the deve
lopment of bee-keeping?

Shri Kammgo: Our internal con
sumption requires much more honey 
than is produced.

Shri Dasappa: May I know whether 
the Government have made a survey 
as to the best places where this in
dustry could be rehabilitated?

Shrl Kanungo: I have said it is a 
question not of rehabilitation. The 
limitations are climatic and availa
bility of forage.

Shrl Damppa: I want to know the
places where this industry could be
well established, t

Mr. Depoty-Speaker: Where suitable 
temperature prevails and where the 
conditions are favourable.

Shri Kammro: And forage is avail
able.

Shri Dasappa: Which are the place*?

Shri Kanango; Mysore is one of
them.

r f a  : «ffaK m
*pt 3-^j; srfrf art irvr 1 %% *rrf *  

-FrfTJTsmr fTTfiffrr 
forr n̂r ’ f t  |  a t * tt r m  tfr

t o  ^ipr^rr ? 7̂ ; 1 1

«ft iT jt 'f l  : TWT W frt
^ m i ’?  t « r t i  w  
afr -A m  ?>rr t  ^  ^  s w r  
tfr «tru, f  1

State Tradinf Corporation of India 
Limited

'677. Shri S. C. Samanta; ^ i l l  the 
Minister of Commerce and Industry
be pleased to state:

(a) "whether it is a fact that the 
State Trading Corporation of India 
(Private) Limited has experienced 
transport and other difficulties in the 
matter of export of certain goods 
abroad;

(b) if so, what are those goods; and

(c) whether contracts entered into 
with foreign countries for the export 
at these foods are to be renewed 
every year?

The Minister of Commerce (Shri 
Kannngo): (a) and (b). The export 
potential of certain bulk commodities 
like mineral ores, handled by the 
State Tradinf Corporation ia limited 
by rail/port capacity available. Some 
transport difficulties are sometime* 
experienced in the movement of bulk 
goods like ores etc.

(c) The Corporation has > Urg* 
number of contracts for the export at



3087 Ora! Answers 2 DECEMBER 1»57 Oral Antw en 306*

|fln era l Ores. Deliveries against 
these contracts are to be made withih 
specified periods as per terms and 
conditions of «»«•*» contract In  cer
tain cases the delivery period can be 
extended by mutual agreement bet
ween the parties. New contracts 
have to be generally negotiated afresh 
and are not renewable as a m atter of 
coarse.

Shri 8. C. Samanta: May I know 
whether the agreement that was ar
rived at between the State Trading 
Corporation of India and the Japa
nese for the export of ores is going 
to be fulfilled in the year 1967?

Shrl Kanunfxi: The contract is for 
a period of five years. As fa r as the 
contract for the present year is con
cerned, it is going to be fulfilled.

Shrl Thlnunala Kao: With regard
to the reply to part (a) of the ques
tion, may I know whether there is 
congestion in Vizag port for the ex
port of iron ore and manganese ore?

Shri K w ango: As I have said, the 
congestion is everywhere, in all ports

Shrl Nathwani: May I know whe
ther some of the steamers chartered 
by foreign importers of manganese 
ore arrived a t Indian ports, but the 
Corporation had no ore to ship and 
the steamers had to go back without 
cargo?

Shrl Kannngo: Specifically stea
mers did not go back, bu t there has 
been some delay in loading because 
of the limitations of transport.

Shri B. S. M urthy: Arising out of 
the answer of the hon. Minister that 
there is congestion everywhere, in 
every port, may I know what is being 
done to remove the congestion?

Shri Kannngo: Port capacities are 
being increased and transport capa
cities are being increased according 
to  the means available.

Shri S. C. Samanta1 In the fr e e  
Pres* Journal of 15th November the 
p a tte r  referred to-by Shri Nathwani

has appeared. May I know wtjsSber 
tfais h»« been noted by Government, 
and if the fact is so t true  w hether it  
has been repudiated?

Shrl Kannngo: I  have no informa
tion about the Free Press Journal 
story as mentioned by the hon. Mem
ber, bu t the fact is that certain load
ings could not be done as per schedule.

Printing Press in Kerala

*681. Shri Narayanankutty Meson:
Will the Minister of Works, Hoaxing 
and Supply be pleased to refer to th» 
reply given to Starred Question No.
11 on the 14th May, 1957 and state 
what progress has since Veen made in 
establishing the proposed Govern
ment printing press at Koratty in the 
K erala State?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): The Kerala State Govern
ment are finalising the acquisition 
proceedings m  respect of the land 
required for the proposed Press.

Shri Narayanankutty Menon: By
what time do Government propose to 
start the construction?

Shri Anil K. Chanda: After the land 
has come into our possession we shall 
think of starting the construction.

Shri T. B. Vlttal Kao: May I know 
if this press will be in addition to  the 
one we are going to have at Coimba
tore?

Shri Anil K Chanda: Yes, Sir.

Properties of Religions Shrines 
ia  Pakistan

•6S3. Shri AJtt Singh Sarhadl: Will 
the Minister of Rehabilitation and 
Minority Affairs be pleased to  State:

(a) whether any steps have been 
taken to settle the question of vast 
p roper ties left by Hindu and Sikh 
Trusts in West Pakistan; and

(b) how the Government of India 
propose to  compensate such Trusts 
who have suffered this loas?
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Che VQmmm o t RehaMUtatton u d  
Mbapntr ACair* (Shri Mehr Chand 
p k ^ n a ) :  (a) The queetion of proper
ties left by Hindu and Sikh Trusts in 
West Pakistan has been discussed at 
a number of Indo-Pakistan Confer, 
ences. The m atter is still under 
negotiation.

(b) The Government of India’s 
Compensation Scheme for displaced 
persons does not provide for the pay
m ent of compensation for trust pro
perties left behind in  West Pakistan.

Shri AJit Singh Sarhadi: What has 
been the policy of the Government of 
India in respect of Muslim trusts left 
in  India?

Shri Mehr Chand Khanna: Ours is 
a secular State and in such matters 
our approach is entirely different. We 
take a wider view of the problem. 
Therefore, we have released trust 
properties in the States of U ttar P ra
desh Madhya Pradesh, Madras, Andh
ra Pradesh, Mysore, Bihar, Orissa 
and the old Bombay State and Delhi 
In  Punjab also we have made some 
progress.

Shri AJit Singli Sarhadi: May I
know whether this release has been 
a unilateral act or is under a bilateral 
agreement, and will this lead to any 
compensation from Pakistan for the 
trusts of Hindus and Sikhs left there’ 
May I know the policy of the Govern
m ent of India in this connection?

Shrl Mehr Chand K h a n n a ; The 
agreement is not of a unilateral 
nature, it is of a bilateral nature. I 
said that our approach has been rather 
broad-based in these m atters and we 
have released the property. As re 
gards the inference to be drawn by 
the hon. Member to the second part of 
the question, it is very difficult for 
me to answer.

Shri AJit Singh Sarhadi: Would
such a policy bring any pressure on 
Pakistan to  compensate for the Hindu 
and Sikh trusts left there?

|f r .  Degp4r.RjM*k«r: That would
to  a m atter «f opinion, and not of in
formation.

Shri A f t  Singh Sarhadi: May I
know it.'the  M inister had any talk 
w ith the delegation led by the Pakis
tan  lA nister recently here?

Shrf Mehr Chand K haiun: I did
have a talk  w ith the Rehabilitation  
Minister of Pakistan two or three 
days ago in Amritsar. There was 
some difficulty about the interpreta
tion of certain terms of the agreement 
F irst of all, Pakistan was not even 
prepared to discuss the m atter w ith 
us. Now they have agreed to discuss 
this matter, and according to the in
vitation extended to me, I am likely 
to visit Pakistan next month.

Shri AJit Singh Sarhadi: In view of 
the fact that they were not even 
ready to discuss this, would the Gov
ernment of India change their policy 
in relation to the Muslim trusts still 
left?

Shri Mehr Chand Khanna: As far
as the Muslim trusts in India are con
cerned, there is np question of a 
change of policy. I have categori
cally made the statement that we 
have released the trusts. Whatever 
remains will be released very soon

Export of Cashew Kernels

*684. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry
be pleased to state the steps taken by 
the Government of India to diversify 
the export of 'cashew kernels to en
sure that the price fluctuations in the 
U SA . do not hamper the prosperity 
of the industry in general?

The Minister of Commerce (Shri 
Kanungo): The steps taken to diver, 
sify and augment the export of 
Cashew Kernels h are  been summaris
ed in  the statement laid on the Table 
of the Lok Sabha (See Appendix 
m , annexure Mo. 2].

A rt V. P. Nayar: Are Government 
aware that the fluctuating price* if*  
cashew kernels in the UJS. markets 
result in  very speculative buying 
raw  nuts very often preventing 
producer of raw  nuts getting hi* fair



due and also making it neceoary  to t 
factories to close down and tens of 
thousands of workers to be thrown 
out?

Shri K anuafo: Actually the fluctua
tions in the prices in the U.S. are not 
very much. The range is more or 
less about 5 cents per lb. The basic 
problem is the shortage of raw  nut* 
and the seasonal distribution of the 
availability. For example, during 
the period between February and 
April we get considerable amount of 
nuts whereas in the other months we 
do not.

Shri V. P. Nayar: Is it not a fact
that the Spices Enquiry Committee 
had reported that the speculative ele
ment in the trade in cashew nut 
should be completely got rid of if the 
industry were to be put on a sound 
basis?

Shri Kanungo: That is why the
Agricultural Ministry is taking ade
quate steps to  increase the production 
of nuts here.

Shri R. Ramanathan Chettlar: What 
is the total amount of cashew nuts 
exports out of this country, and out 
of this how much is to the dollar 
area?

Shri Kanungo; Most of it is to the 
dollar area, and the total is some
thing l ik e . ..

The Minister of Industry (Sbri 
Manubhal Shah): In 1954-55 it was
34,000 tons; in 1955-56, 30,800 tons
and in 1956-57 31,000 tons.

Shri V. P. Nayar: The hon. Minister 
said that the Government were taking 
steps to increase the production of 
raw  nuts. May I know whether the 
Government have any target date 
•within which all the raw  nuts requir
ed would be produced in this country, 
especially when we know that t t e  
cashew tree is capable of yielding in 
six years and we require only 100,000 
acres to be planted in order to make 
th e  industry get all the required nuts?
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Shri K w m n « : We have not got a 
target date, bu t we have got a target 
acreage and the progress is showing, 
up particularly in  the Southern States.

Shri T. K. Chaudhuri: W hat is th e  
extent of our imports of raw  cashew 
every year and the countries from 
which we import them, and w hether 
they are in hard currency area or 
sterling area?

Shri Kanungo: We import it mostly 
from East Africa, and we import al
most sixty per cent of our require
ments.

Shri Dasappa: W hat has accounted 
for the shortfall in our imports of 
cashew nuts, and may I know whe
ther any other State is proposing to 
manufacture these cashew kernels?

Shri Kanungo: Manufacture?

Shri Dasappa: Process it.

Shri Kanungo: There is not enough
raw material to process.

Shri Dasappa: My question is: why 
is it that we have not been able to 
get all the imports of cashew nuts 
from Africa, and whether there is any 
other country which is processing 
these nuts?

Shri Kanungo: There is no other
country which grows cashew nuts, 
and we almost get the entire produc
tion of the Africans.

Shri V. P. Nayar: Is it not a fact
that the imported raw nuts are all 
imported by three or four monopolist 
industrialists in Bombay which then 
fix the price on prior information of 
fluctuations in the U.S. markets, and 
if so, "whether the Government have 
taken any steps to see tha t new-com
ers also import?

15 h n .

Shri Kanungo: In fact, almost all 
the import is given to actual users.

Shri V. P. Nayar: No, no.
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Dissociation ot  Bo m u from Profit*
*M6. Shri Shivananjappa: Will the 

Minister of Labour and Employment
be pleased to state:

(a) whether- Government have in
formed the State Governments that 
their proposal for dissociating bonus 
from profits and linking it to produc
tion must be given concrete shape 
before it can be presented to the 
national labour organisations for their 
supports; and

(b) if so, whether the State Gov
ernments have reacted favourably?

The Deputy Minister of Labour 
(Shri Abtd Ali): (a) Yes.

(b) In  pursuance of the decision or 
the recent Labour Ministers’ Confer
ence, a further technical examination 
of this question is proposed to be 
undertaken.

Shri Shivananjappa: May I know
whether this proposal includes labour 
in the public sector also?

Shri Abid All: It is to connect 
bonus with production; that is in
centive bonus is contemplated. Some 
formula will have to be found out 
snd it will be left to the organisation 
concerned to adopt such form as suits 
their requirements.

Shri Shivananjappa: May I know 
whether this proposal is to include 
labour in the public sector also?

Shri Abld Ali: My reply covers 
every industry.

The Minister of Labour and Employ
ment and Planning (Shri Nanda): 1
v-ant to make one thing clear in this 
connection. The question was about 
Government’s proposal for dissociat
ing bonus from profit and for linking 
it with production. The answer made 
the impression that possibly the in
tention is to dissociate bonus from 
profits. But we have the intention 
to link it up with production but not 
necessarily dissociating it from pro
fits. That is, the overall bonus to be 
paid will have some relation to profit
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and the distribution will be linked 
up with production.

The question about the public sector 
is dealt with on different lines.

Shri Narayanankntty Menon: May
I know whether Government is aware 
that in the absence of a statutory 
provision for the determination of 
the quantum of bonus in any parti
cular industry, there is a lot of diffi
culty felt in the various awards and 
whether Government proposes to 
have statutory provisions for the 
granting of bonus in each industry?

Shri Abid Ali: There is no statutory
provision so far as bonus is concern
ed. These are done through mutual 
negotiation and settlement -and in 
cases where the situation calls for it, 
it is referred to adjudication.

Shri Shivananjappa: May I know
v hether there is any proposal to pay 
a sort of ex gratia payment mstead 
of bonus?

Shri Abid All: By whom0

Shri Shivananjappa: By the factory.

Shri Abid All- I have said that.

Shri Narayanankntty Menon: My
Quest ion was  whether in the absence 
of statutory provisions or a principle 
on which bonus is to be granted, there 
is a lot of difficulty, in the determi
nation of the quantum and therefore 
whether Government propose to have 
any statutory provision of principle 
laid down on which bonus can be 
granted m any industry?

Shri Abid All: No, Sir

Shri T. B. Vittal: Rao: The hon. 
Minister said that the undertakings 
in the public sector will have«to be 
dealt with ui a different way; that is, 
they will not be paid bonus. Then, 
what is the form of payment for them 
when the undertaking makes a huge 
profit?

Shri Nanda: Methods are being 
evolved for rewarding good work in  
appropriate ways.
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Small Scale Industries in  Tripnra

•687. Shri Bangshl Thakur: Will the 
.Minister of Commerce and Indostry 
be pleased to state:

(a) whether there is any scope for 
establishing workshops of small scale 
industries for the production of (i) 
paper pulp (ii) Motor parts. Cycle 
and Cycle-Rikshaw parts (iii) Type 
Foundary etc. and also machinery for
ugar industry in Tripura;

(b) whether the Tripura Adminis
tration has submitted any proposal to 
the Government of India in this re 
gard; and

(c) whether the Tripura Adminis
tration has ever sent any proposal to 
the Government of India for financial 
help for the revival of the Maharaja 
Match Factory of Collage Tilla, Tri
pura?

The Minister of Industry (Shri 
Manubhai Shah): (a) There is scope 
for establishing Workshops for Small 
.Scale Industries for production of 
paper pulp in Tripura. There is how
ever, no scope for production of the 
■other items.

(b) and (c). No, Sir.

f w f f  $  HTTto TU-fSWlW

mrrfrm : t t h

wm# v t  m  f a  :

(V )  W sff f  
m TTCfft H fl f tR  f tR  x m rft q r

(w ) vrr M n \  *r <.m-
^TKrcfT vi t u t  aR# «n% a rfaw f % 

w r r t ^  o^tt f?nr
V tf fSrrffaj $ ; tf lr  

(*r) *4f*« ft, ?ft sĴ T TT PAk ."! 
w r  t  ?

vrm A  *w*ft
* * * )  : ( * )  w t f t a  s r o p r  % *ppsK 
fifo r f a s  srnafto Tw y ow ff *frt

f » m f  <!WT f a f f  <Tt P f T
f i m  > 5 f T R T  n m  I  I

(«r) w tt (*r). W ?rfrqw nrroflu- 
f w ’ff xftx #  VPT TT# *TT% tfWf
% M  aft T lT O  ftvWXd ^  »rf |
W  5P5R |  :—

rf if t  *rt?rf v  ftr* •—

^Twt sR ^pft *rtr jjt *rrfa*JT 
t»r •FT ’TTTRT , n fa f t  V »fa*T

?TW 3T jftfiwr T*T ift >ft 
f t  STcft I  I

T?»ft *rtff> aft? nwr * t  i / fk v f  
V  f m  :—

3ns *1% W 4>MI <f1x
Sn<̂ H I

•rftnTT % Rtere *r jtt 
T*r srte «n *T7*i T nrt 4^*0 wr

£ 1

Mineral Industries in Chavara

*690. Shri Kodiyan: Win the Prime 
Minister be pleased to state:

(a) whether Government have any 
proposal to expand the mineral indus
tries at Chavara in Kerala State; and

(b) if so, the details thereof?

The Deputy Minister of External 
Allairs (Shrimati Lakshmi Menon):
(a) and (b). A new company Travan- 
core Minerals (Private) Ltd.—was 
established in October 1956, with the 
share capital subscribed in equal 
shares by the Government of India 
end the Government of Travancore- 
Cochin. It is proposed to rationalise 
the industry with a view to improv
ing production methods and increasing 
the production of the various mine
rals contained in the sands and win
ning of mineral values.

Shri Kodiyan: What is the total
amount of iponey Government intend 
tn spend in the course of the Second
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Hive Year Plan for the development 
of this industry?

B hrinutl I jk sh m l Menon: I want 
notice.

Sturt T. K. CfcatHlhiiri: May I know 
if the Government proposes to take 
over all the units ol the industry that 
are now functioning at Chavara?

Shrimati Lakshml Menon: The
Chavara thing is already under the 
Travancore Minerals Ltd.—with both 
the Governments of Kerala and the 
Union.

Shri T. K. Chaudhuri: There was 
one company, I understand, owned 
by foreigners. Do Government pro
pose to take it over?

Shrimati Lakshml Menon: There is 
one company owned by Messrs. Hop
kins Williams (Travancore). It will 
be taken over when the Government 
thinks it necessary. At present, if it 
is taken over, it will disturb produc
tion

Shrl V. P. Nayar: What will be the 
employment potential when the 
scheme for the expansion of the fac- 
iory has been in full swing?

Shrimati l.akshml Menon: I want 
notice.

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): There is no great employ
ment potential in these factories. 
There is some, of course.

Shrl T. B. Vlttal Rao: May 1 know
for how many years the lease for the 
mine owned by the foreigner is being 
held?

Shrimati Lakshml Menon: No infor
mation, Sir.

Shri B. Bamanathan Chettiar: May
I know whether any compensation 
has been paid to the mineral compa- 
ies who were operating before the 
Travancore Minerals were established 
end, if so, how much?

Shri Jawaharlal Nehru: About
compensation?

Mr. Deputy-Speaker: Notice.

Shrl V. P. Nayar: In the same vil
lage Chavara, there were 8 factories 
engaged in recovering the*e minerals 
of which 3 have been taken over and 
brought into the public sector. I  want 
to know why 3 alone have been 
brought in and when the remaining 
will be taken over.

Shri Jawaharlal Nehru: It is already 
answered that we will take them 
over as and when convenient.

TOT $  qrtf f a  iff w  fiw w

3 fadHT, UK's % VfllTtfo W

*?TT# fV :

(* )  w r  s m  ^  ftw f
% farFW % «faTCT % *

^  9XTTT if w  v t f  w m rf r
^  t  ;

( ^ )  T̂, eft OT*>t v itw r

(n ) tot jftaRT v t f  srfif *rarr-
<TZH 'PC W f 7

sfhr w n
$  («ft mo »n» f im ) : ( * )
Sr (*r). *m% jpt % sr^r
y ff fanrr % fiwro v t f

WIKI I *1
% fW  T W  WFTTt

f r o t  i:  ?mr r r l  s ta r
$r f w r  s w f t

fa r m  nW m rf «rc *rfaHT wmW 
% m«r *N(T
fTTTT-f^T |  1

«rti : WT 3TTT
>ft w x k  v i f t*  v v m  p i
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’JT *>T
■qft ft irrfwr *?r <ppt faw
s%  ?

«ft Wo »jto faw : nr, ^ftx
5T^r few *7% zft^RT# & 'm 'f f a
v h n r  *f *ft fa*r ifhnm f v rn ft 
•»nft f , *fk w$r % *rfr tt tn #
*TT V 41 'H *T ^•iVl TlfsT <*Y 
#  |  I '

«ft < rt* : «w t  *ft fcT  f ir?  sft f a  

st^st % f t m w  |  jw h  *Ht *r 
(m h i #  ft?§r tf tr  ! i t o  »HV

^ ĴtTT ST̂ ST % fa’T V1T f îtfl •Tl'H'il 
TT ^WIA fipjT W ?

7 i i « n i  « r j t r r : *nr m

*rfr ■«rrf^ 1 ^  s t  arww
^ f s v w  |  f’d^TRT #  f i t  v p  *rr 1

« f t  w r f  < r ti  : *r ? t j r k  » p f t
% **ii+i<i j$ * ft 1

«ft Wo *rto ftp *  : J jF  fft ^  g«RT 

$ fa  5TETR JTTt 5ft
% ftSr 1 t o  $ , *r
faSr #  « ik  f t  «ft 1

Shri S. M. Banerjee: May I know 
■whether most of the schemes for the 
development of eastern districts of 
U ttar Pradesh depend on the com
pletion of the Rihand Dam and, if so, 
what steps are being taken to bring 
this project within the core of the 
Plan so that they could all be com
pleted?

Shri L. N. Mlshra: The Rihand Dam 
is treated as one of the high priority 
projects and it has been included 
under the U.S. Development Fund, 
and we expect to provide required 
foreign exchange for it during the 
year.

«ft fa ?  : ^  ^TTTT ^
unfair# ^  ^r#r fawf f t

w rfw  w t  f t  arrr iftx fofti 
&  *  fitf tftx % m  t t r  &  s t  

f t  iv fti vw%n$ f r  w f r i  f t  
amfr t  ?

«ft Wo W o fww : «pfr 5W

ta n :  ^  t  ^  t a n :
jfr ^fWV 1

«ft faw w *  m  : 3 t k  sfor
*>t v rfa*  5?n tt  w i

v t f  HTssr $>•■«)<( t<\i>i <. ft fcn«
flXTTT % 'TRT V*fT <IHI ^  Pp 
ft <?iT, tnix

 ̂VI ^t, ^  <TV Vt VX*Y 
f t  <ild

« f t  w o  ? n o  f t r o  : s r R f h r  t o t t  

f̂ rWt % ftw  ^ 1
w T f  f ?  t

>»5t r̂r»T ^  n f «fr u r o  % 
^  <rc vft ft  *rt 1 1

v t r m : v m  |  ’

wo w o ftraf : n . ^  t o  
w n  »rf «ft 1 w r  f t

^r*ft ,tHt <-+*<
^  5rra 1

Shri Dasappa: May I know whether 
the attention of the Government has 
been drawn to chapter X of the 
Asoka Mehta Enquiry Committee’s 
report, particularly to section 2 relat
ing to Eastern U ttar Pradesh and, if 
so, what steps have they taken?

Shri L. N. IV îshra: I would request 
the hon. Member to refer this ques
tion to the Ministry of Food and Agri
culture.

Shri Dasappa: This comes under 
Planning. Planning comprises the 
entire economic activity of the Gov-
< rnment.

The Deputy Minister of Planning 
(Shri S. N. Mishra): Our attention
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hus been drawn to that aspect of the 
report and that would be taken into 
account.

AXS. Broadcasts '

"<93. Shrl N. R. Munlsamy: Will the 
Minister of Information and Broad
casting be pleased to state:

(a) whether there has been reduc
tion in the transmission hours of 
broadcasting in the All India Radio 
stations; and

(b) if so, the amount of savings ex
i s t e d  thereby?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Yes, 
Sir, with effect from 3.11.1957.

(b) It is not possible to state at 
-this stage w hat the exact amount of 
saving would be

Shrl N. R. Munlsamy: May I know 
bow this reduction is to be effected?

Dr. Keskar: That is being done a t 
different stations in a different way, 
but the instructions have been that 
the hour should be reduced at a time 
■when it will not affect the general 
structure of the programme of the 
station.

Shrl B. S. Murthy: May I know 
whether as a result of this, the Telu- 
fu  broadcasting a t the Madras Station 
has gone down to 40 per cent of what 
it was formerly?

Dr. Keskar: I would not be able to 
say whether Telugu broadcasts have 
been reduced I might assure the hon 
Member that no discrimination will 
1~>t done against Telugu programmes.

Shri N. R. Munlsamy: May I know 
whether the design and pattern of the 
i eduction are likely to affect adver
sely the chances of new artistes, who 
come into limelight in taking part in 
mdio programmes?

Dr. Keskar: No, Sir. It is obvious
th a t if programmes are reduced even 
to a slight extent, to that extent a 
slightly lesser number of artistes

would be called. But I may inform 
the hon. Member that generally, pro
grammes have been reduced a t an 
hour when it has been doubtful whe
ther the listening quantum is very 
great, for example, early evening and 
lute morning. At such times, the 
stations, after long experience, have 
felt that it is probable that listeners 
are not so much in number as at 
ether peak hours.

Shri Hem Barua: May I know whe
ther, in view of the reduction in the 
transmission hours, it is going to 
effect the employment position so 
far as the regular staff of the stations 
are concerned, in anyway?

Dr. Keskar: No, Sir. Not at all.

Shrl Achar: Is the reduction made 
only in some stations or in all the 
stations and. if so, on what principle 
has it been done?

Dr. Keskar: It is most of the
stations. The following stations are 
not affected. Simla, Indore-Bhopal, 
Jammu-Srmagar, Rajkot and Dharwar.

Civilian Employees in Indian 
Air Force

*695. Shri S. M. Banerjee: Will the 
Minister of Labour and Employment
be pleased to state:

(a) whether there is a proposal to 
exclude the civilian employees In 
Indian Air Force from the purview . 
ot labour legislation; and

(b) if so, the reasons therefor?
The Parliamentary Secretary to the 

Minister of Labour and Employment 
and Planning (Shrl L. N. Mishra):
(:.) No.

(b) Does not arise

Shri S. M. Banerjee: May I know 
w hether it is in the knowledge of the 
hon. Minister that negotiating mach
inery and works committees are not 
functioning in the Air Force establish
ments and, if so, whether this matter 
is being d^cussed with the Defence 
Ministry?
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Shrl L. N. Mbfcrs: Could the hon. 
Member repeat the question?

Shri 8 . M. Banerjee: Negotiating
machinery ha* been sanctioned for 
the defence establishment, for the 
civilian works, but unfortunately the 
negotiating machinery and the works 
committees do not function in the 
Air Fores establishment, even for the 
civilian employees. May I know 
whether this m atter is being discus
sed with the Defence Ministry to a r
rive at a regular system?

. Shrl L. N. Mishra: Some discussions 
are going on with the Ministry of 
Defence, but regarding this particu
lar question, I shall require notice.

Shrl Narayanankutty Menon: In
answer to the original question the 
hon. Minister replied that there is 
no proposal to exclude these people 
from the labour legislation. May I 
know whether the Payment of Wages 
Act and the Industrial Disputes Act 
are applicable to the civilian emplo
yees in the Air Force and the Navy?

Shrl L. N. Mishra: The hon. Mem
ber must be aware of the fact 
th a t..........

Mr. Deputy-Speaker: That is about 
the application of laws. I t need not 
be answered by the Minister.

Wage Board for Sugar Industry

+
C Shri D. C. Sharms:J Shri K. N. Pandey:
| Shri Sarju Pandey:

Shri Sanganna:
Will the Minister of Labour and 

Employment be pleased to state:
(a) whether it is a fact that the 

Deputy Minister had declared in the 
Last Session that the Wage Board for 
the sugar industry will be formed 
before the crushing season starts; and

(bj if so, what is the cause ol delay 
in its formation?

The Deputy Minister of Labour 
(8hrl Abid All): (a) Yes.

(b) The m atter is still under consi
deration.

Mr. Deputy-Speaker: I  find the hon. 
Member, Shrimati Krishna Mehta 
taken ill. The L ok ' Sabha will 
adjourn now for five minutes and re
assemble after five minutes.

The Lok Sabha then adjourned till 
15-23 of the Clock

(The Lok Sabha re-assembled at 
15.23 Hr*.)

Shri D. C. Sharma: Will the hon. 
Minister kindly read the reply again}

Shri Abid All: I said: (a) yes; (b) 
the m atter is still under considera
tion.

Shrl D. C. Sharma: May I know .

Mr. Deputy-Speaker: The hon.
Minister wants to supplement.

The Minister of Labour and Employ
ment and Planning (Shri Nanda):
Since this answer was framed, fur
ther consideration has been given to 
the m atter and practically a decision 
has been reached that a board will 
be set up very soon, almost immedia
tely.

Shri D. C. Sharma: May I know the 
t.me required for it?

Shri Nanda: The time required for 
usual formalities in the matter

Shrl T. B. Vittal Rao: May I know 
how many representatives of the trade 
unions will be associated in this Wage 
Board’

Shri Abid Ali: That m atter also is 
under consideration.

Shrl S. M. Banerjee: May I know 
what will be tho basis of selection of 
labour representatives on the Wage 
Board?

Shrl Abid Ali: That is what I ans
wered in reply to another question.

Mr. Deputy-Speaker: That is also 
under consideration.

Indo-Pakistan Agreement on Movable 
Property

*697. Shri D. C. Sharma: Will the 
Minister of Rehabilitation and Mino
rity Affair* be pleaaed to refer to the
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reply given to Unstarred Question 
No. 474 on the 5th August, 1957 and 
state the further progress, if any, made 
in the implementation of the Indo- 
Pakistan Agreement on movable pro
perty?

The Minister of Rehabilitation and 
Minority Affairs (8hrl Mehr Chand 
K hanna): Further verified lists of 
Postal accounts and certificates have 
te en  exchanged. Some progress has 
also been made in regard to the re
covery of household and personal 
«ftects and buried treasures. An ex
change of evacuee fire-arms took place 
on  the 28th October, 1957.

Shrl D. C. Sharma: May I know 
the amount recovered, so far as 
■buried treasures are concerned, both 
■on our side and from Pakistan’

Shrl Mehr Chand Khanna: As far
as buried treasures are concerned, we 
had roughly about 2,010 operations 
and about 1,200 were successful The 
value of the valuables is roughly 
about Rs. 64-48 lakhs.

Shri D. C. Sharma: What is the net 
am ount of the recovery of certificates 
from Pakistan?

Shri Mehr Chand Khanna: What
certificates?

Shri D. C. Sharma: You have stated 
in your reply that postal certificates .

Shri Mehr Chand Khanna: As re
gards this particular item, we have 
received certificates during the period 
August 1957 to October 1957 of the 
value of Rs. 21 lakhs. During the 
same period, we have sent to Pakistan 
certificates of the value of Rs 715 
lakhs.

Shri D. C. Sharma: May I know
how long this agreement is going to 
last and whether there is gding to be 
any time-limit for the agreement?

Shri Mehr Chand Khanna: This
agreement has been operating for 
some time and under this agreement 
•we have recovered household effects, 
buried treasures and certain other 
items. I do not want to say that

this agreement is entirely beneficial 
to India. It is also beneficial to Pakis
tan, and I am going to Karachi next 
month to see whether some of the 
items relating to this agreement which 
are not being properly implemented, 
can be implemented.

Shri Ajit Singh: May I know the 
items which are left behind?

Shri Mehr Chand Khanna: The
items which we have not recovered 
from Pakistan are safe deposits and 
lockers On our side we have got the 
Bank Accounts These are the two 
major items Then another major 
item on which there is no progress 
is about joint stock companies.

International Atomic Energy Agency

+
f  Shri Radha Raman:

*698.V Shri Shree Narayan D u :
I  Shri D. C. Sharma:

Will the Prime Minister be pleased
to state-.

(a) what were the suhjects that 
were considered at the first meeting of 
International Atomic Energy Agency 
recently held in Vienna;

(b) what were the subjects which 
were sponsored or initiated by India; 
and

(c) what were the important deci
sions taken at the said meeting?

The Deputy Minister of External 
Affairs (Shrimati Ijk shm l Menon):
(a) and (c). A statement is laid on 
the Table of the Lok Sabha [See Ap
pendix III, annexure No. 3]. The 
Conference held in Vienna in October 
1957 being the foundation conference 
of the International Atomic Energy 
Agency dealt with a number of pro* 
cedural and establishment m atters and 
also the programme and budget for 
the first year of the Agency.

(b) The basic documents before the 
General Conference had been con
sidered in great detail by the Pre
paratory Commission and subsequent
ly scrutinised by the Board of
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Governors. India was represented  on 
both these bodies.

TTve number of points made and the 
proposal sponsored by India a t the 
Preparatory Commission and the
Board of Governors and also a t the 
General Conference are too numerous 
to  be mentioned here. Generally 
speaking, we played an active part
throughout all the meetings and
assisted materially in the evolution of 
the proposals eventually approved by 
the Conference. Our contribution is 
reflected in the present shape of these 
proposals and the degree to which 
they follow our own views.

Shri Radha Raman: May I know the 
present strength of the International 
Atomic Energy Commission, the
names of the member countries and 
their contribution?

8hrimatl i.afcatimi Menon: It is a
long list. Shall I read it?

Mr. Deputy-Speaker: If it is a long 
one, it need not be read. A copy can 
be laid on the Table.

The Prime Minister and Minister of 
External Affairs (Shri Jaw aharlal 
Nehru): There are 60 countries.

Shrimati I jk sh m l Menon: The con
tribution of India is according to her 
contribution to the United Nations.

Shri D. C. Sharma: In paragraph 10 
of the statement it is stated:

“the work of the Agency high 
priority should be given to activi
ties which would be of the 
greatest benefit in raising the 
standards of living of the peoples 
in the under-developed areas of 
the world.”

May I know whether any specific 
decision has been taken with regard 
to  these activities?

Shri Jaw aharlal Nehru: Surely.
This relates to use of atomic energy 
fo r civil purposes.

Stfri Radha Raman: In the state
ment it is stated that there will be 
ten members as Board of Governors.

May I know how this Board of Gov
ernors will be  constituted and w heth«r 
India w ill be represented thereon?

Shri Jaw aharlal Nehru: The Board
of Governors was constituted origin
ally by more or less the sponsoring 
group.

Tea Exports to Egypt

*699. Dr. Ram Snbhag Singh: Will 
the Minister of Commerce and Indus
try  be pleased to state:

(a) whether it is a fact that Indian 
tea consignments shipped to Egypt 
reached destinations but could not be  
cleared by the Egyptian importers a t  
the time of Suez trouble;

(b) if so, the position of those cotv- 
signments now; and

(c) whether Indian exporters have- 
received their payments?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra) 1
(a) to (c). Only one consignment of 
tea is known to have been in transit 
at the time of the Suez trouble. But 
as many as 70 consignments of tea 
were shipped to Egypt between 
August 1956 to March 1957. These- 
consignments were later requisitioned 
by the Egyptian Government. Pay
ment representing 75% of the bills in 
respect of these consignments is 
known to have been made to Indian 
exporters, and the outstanding amount 
is expected to be cleared shortly after 
necessary verification by the Egyptian 
authorities concerned.

WRITTEN ANSWERS TO 
QUESTIONS

Drug Industry

*678. i.%iri I. Eacharan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the proposal made by 
Major General S. S. Sokhey to s ta rt 
Drug Industry in collaboration w ith 
the U.S.S.R. Government in the pub
lic vector has been finalised; and
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(b^ if so, w hether the U.S.S.R. Gov
ernm ent w ill make available the ne
cessary equipment and technical 
assistance required in this connec
tion?

The Minister of Industry (Shri 
Manubhai Shah): (a) Proposals to 
establish plants for the manufacture 
of basic drugs in the Public Sector 
are still under consideration of Gov
ernment.

(b) Does not arise.

Madras Ltmgis

*679. Shri Abdul Saiam: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the countries for 
which Madras lungts are exported; 
and

(b) the quantity and the type of 
lunpis exported so far during 1957- 
S8?

The Minister of Commerce (Shri 
Kanungo): (a) and (b). A statement 
is laid on the Table of the Lok Sabha 
[See Appendix III, annexure No. 4],

Salt

*880. Shri Rxfhunath Singh; Will 
the Minister of Commerce and Indus
try be pleased to state whether the 
saltish water of Pongkong Lake m 
Kashmir, situated 100 miles east of 
Leh at the altitude of 14,000 feet has 
been examined for the purpose of 
preparing salt?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
The "Jammu & Kashmir Government 
are, k  is understood, investigating the 
possibility of manufacturing salt 
from the water of Pongkong Lake.

*V ;3. «ptf : v rr

•ft fTT ftf> :

H **. * t r a i r  jtttt f w  if 3r
?ft n f  «rt, «pft wtvtx % wvto tft «pi*t 

; xfrr

(w ) u f t f t , ^  % tfWTT
* t HX'3-if.'; *  f t  ?

f»raH  »nwm w #
*w rr) : ( v )  sft, *r i

(?r) w  »n*ft t o  
3 ? WTOT, H K a * t ^ 5
§*n £ i ^  ?wi5t »mft ?m?r

3rr=r ^  f ^ r  ^ w
% i * rm fr  5fw«r *  \ k x x - x \  *  
❖Rrft v r irm^fr s r  jw r «rr i

t a K  fa*  ^

% w m :  >fcreft v t «h m i  ?m  
srt^T §XTT sfts % FTVT T5T 
forr 5TWTT I

Model Rules on Maternity Benefits

*685. Shrlmati Renu Chakravartty:
Will the Minister of Labour and Em
ployment be pleased to state;

(a) the number of States which 
have adopted the model rules on 
Maternity Benefit circulated by the 
Central Government; and

(b) whether the Government of 
West Bengal have made any amend
ments to its Maternity Benefit Legis
lation since receiving these rules?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Two.

(b) No. The matter is receiving 
their attention.

Bepdi Industrial Premises, M U ru

*688. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(jttw i) fw M r, * t  f a  w ? r ,

(a) whether the Government of 
Madras have forwarded a Bill to re
gulate the conditions of work In
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Beedi Industrial premises in Madras 
State for approval; and

(b) if so, the action taken thereon? 
The Deputy Minister of Labour 

(Shrl A bid AH): (a) No.
(b) Does not arise.

Security Connell 
•691. Sardar Iqbal Singh: Will the 

Prime Minister be pleased to state 
whether there is any proposal before 
the U. N. General Assembly to en
large the Security Council in order to 
give equitable geographical represen
tation?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
Yes, Sir, a proposal is before the 
General Assembly to increase the 
membership of the Security Council.

f f iw  :
* a o o J  » o  fa o

[«TfTT :

% m r r f f e r  srer stctt 
c j  % 3?r  % p rr

fa  ??
? 5T7*fa ^  fâ FTT f+dftl‘

tfrsr *f'rr«iT *nrt £ ? 
v r f im  v f t  («ft c r y n t )

fâ TT 'SflfTT
£ f a r t  xfcr, $  WTCT, ? fl(0

f>rarfrT fair to ifx ’TP’r
i f a i r v j f c m m ’m l !  1 [# fiw  'jf tf t ra  
I I I ,  W W *  TTW T X .]  I s r T C % JT 5 fr fli¥ t  
t t m f t  x v z i t  vr m  rjir h vYz ^  

t o  q r  5ira»ft 1
Hindustan Motors Ltd.

•701. Shri Heda: Will the Minister 
of Commerce and Industry be pleased 
to refer to the reply given to Starred 
Question No. 494 on the 31st July, 
1957 and state:

(a) whether Government have 
approved the project of the Hindustan 
Motors Ltd. for the manufacture of

trucks in collaboration with the 
General Motors Corporation of the 
U.S.A.; and

(b) what are the requirements of 
the country lor trucks?

The Minister of Industry (Shi* 
Manabhal Shah): (a) In principle, thfc 
request of Hindustan Motors has been 
approved.

(b) About 40,000 trucks and buses 
by 1960-61.

Reclamation of Land in Sunderbills

•702. Shrimati Renu Chaltravartty:
Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state;

(a) how far the scheme for reclaim
ing land in Sunderbans for rehabili
tation of displaced persons has 
proceeded;

(b) the name and area of the 
regions reclaimed so tar;

(c) the number of families to be 
given land; and

(d) the amount sanctioned so far 
for the purpose0

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) No scheme has so far 
been sanctioned. A proposal for re
claiming a part of the Sunderbans 
is being examined.

(b) to (d). Do not arise.

?wrT 3*ftn v i t  ?<= *r>rc?r. % 
iTTTffiFT s m  W w  %
sfn^sr *  stttt#  *f|- f*rr ^  f% :

(t ) «wt jt?: t  to r*
v n m  sr^sr ^  ^n r % t t  
wnr •A Ml VT*T & 1

<«r) irfe ?fr ^  <w
: a ir m  v&r s m  m  |  ?
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w rfw r (»ft r t y n f t )  : ( * )
? w r  ( * t ) .  , r m  ^ n r r  |  f o  ' t a n *  t o r  
^nr5T n  =*rnr »tt a m  o t A
fjpfr-sraWT gtfTCT 3>T f^TTT *T T^t 
$  I STTeff % ST*T TT^ft TT

5><rll ’f t 5TTpT5r ({Hi I 

World Federation of Trade Unions

•704. Shri Tantanumi: Will the
Prime Minister be pleased to state:

(a) whether the A.I.T.U.C. dele
gates applied lo r passport facilities to 
attend the World Federation of Trade 
Unions Session at Leipzig;

(b) how many were granted pass
ports; and

(c) how many were refused pass
ports?

The Deputy Minister of External 
Affairs (Shrimati Lahshml Menon):
(a) Yes.

(b) 7.

(c) 10.

“Shati” Food

*705. Shri Bangshl Thakur: Will the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 2303 on the 
7th May, 1954 and state:

(a) whether the amount of Rs. 6,000 
sanctioned for experiments in regard 
to the manufacture of Shati food in 
Tripura has been fully utilised;

(b) whether any amount has been 
given to the private firm which sub
m itted the scheme to the Planning 
Commission in this regard; and

(c) if not, the reasons therefor?

The Minister of Industry (Shri 
M anabhal Shah): (a) No, Sir.

(b) No amount has been given to 
any private Arm for this purpose.

(c) On the recommendation of the 
Planning Commission and Tripura 
S tate Administration, the Government

of India had sanctioned an expendi
ture of Rs. 6,000 during 1953-54 for 
purchasing 100 machines for manu
facture of Shati Food and other ancil
lary equipment. This amount was to 
be utilised for meeting pay of 5 
demonstrators for distributing these 
machines free of charge to 100 select
ed villagers, around Agartala. As 
suitable machines could not be obtain
ed even from the originator of the 
scheme Shri Bhowmick, this amount 
was never drawn and it ultimately 
lapsed.

Alomlniam

*706. Shri Raghanath Singh: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) w hat is the annual require
ments of aluminium in India; and

(b) how much aluminium will be 
supplied by Canada yearly or in 
bulk?

The Minister of Industry (Shrl 
Manubhal Shah): (a) The current 
annual requirement of aluminium in 
all forms is estimated a t 25,000 tons.

(b) The m atter is under considera
tion.
Team appointed for Eastern Districts 

of D J .

f  Shri S. M. Banerjee:
Shri Tangamani:
Shri Sarju Pandey:
Shri Prabhat Kar:
Shri Ghosal:
Shri T. K. Chandhuri:

Will the Minister of Planning be 
pleased to state:

(a) whether the official team 
appointed by the Planning Commis
sion headed by Mr. M. S. Sivaraman 
has completed its work in Eastern 
Districts of U P.; and

(b) if so, what are its recommen
dations?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) No, Sir,

(b) Does not arise.
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Metric System of Wel*M» iW  
Measures

fS h ri Blbhuti M U m ;„ „  J Shri 8. V. BamaswamI:
‘ | Shrlmati Ganr* Devi:

(.Shri Assar:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the steps taken so far by the 
various departments of the Govern
ment of India regarding the introduc
tion of the Metric System of Weights 
and Measures;

(b) by what time all the arrange
ments in this respect will be com
pleted;

(c) whether the existing instru
ments, balances and scales will be 
used with conversion tables in the 
Government departments like Rail
ways or the new instruments will be 
introduced; and

(d) the estimated cost the Union 
Government will have to bear in case 
of replacement of old instruments, 
balances and scales?

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra):
(a) A statement is laid on the Table 
of the Lok Sabha giving a brief out
line of the programmes of the various 
departments concerned and of the steps 
taken by them. I See Appendix III,
annexure No.6]

(b) The arrangements will be phas
ed to ensure complete adoption of the 
metric system bv Decomber, 1.966 as 
provided in the Standards of Weights 
& Measures Act, 1956.

(c) The existing instruments, wher
ever possible, will be recalibrated in 
terms of metric units. Pending re- 
calibration, they will be used with 
conversion tables to the extent neces
sary

(d) The replacement of all the 
existing instruments is not contem
plated Rome instr'iments may have

to be replaced. I t is not possible a t 
th ii stage to estimate the cost of such 
replacem ent

Expert T n l«

*?M. Shri Heda: Will the Minister 
of Commerce and Industry be pleased
to state:

(a) the names of the commodities 
export of which has been encouraged 
by Government a t the cost of restrict
ing domestic consumption;

(b) the manner in which these 
restrictions will work; and

(c) the steps taken to regulate the
internal prices of these Commo
dities?

The Deputy Minister of Commerce 
and Industry (Shri Sattsh Chandra):
(a) to (c). No direct restraints on 
consumption have been placed to 
encourage exports, although it is 
hoped that in consequence of increas
ed excise duties on items such as 
textiles and sugar, larger quanti
ties will be available for export.

Export of Cotton Waste

*710. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and In
dustry be pleased to state:

(a) whether exports of Indian cot
ton mill waste to Japan are fast 
dwindling;

(b) if so, the reasons thereof; and

(e) whether Government arc con
templating any measures to prevent 
further fall in the export trade of 
Indian cotton mill waste to Japan’

The Minister of Commerce (Shri 
Kanungo): (a) India’s exports of 
cotton waste to Japan in 1956-57 show
ed a downward trend when com
pared to exports during the previous 
year.

(b) Competition from other export
ing countries

(c) The Government are closely 
watching the situation and suitable 
measures will be taken as and when 
considered nccessary.
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M lgraties e* Bchedaled Castoa t t w  
PaUctan

(  Shri 8hree Narajraa Das:
’ \ S h r i  R u m k m r  Tantia:

Will the Prime Minister be pleased 
ito state:

(a) whether it is a (act that Pakis
tan  border authorities do not recognise 
th e  migration certificates issued by 
the Indian Deputy High Commis
sioner's office in Lahore to Harijans 
an d  Sikhs belonging to Scheduled 
Castes and Backward Classes residing 
an Pakistan;

(b) the reasons of such non-recogm- 
ition; and

(c) the number of such people for 
whom migration certificates have been 
issued by the Indian Deputy High 
Commissioner’s office and who have 
not been allowed to migrate by Pakis
tan  authorities?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Pakistan authorities in
sist on possession of Tax Exemption 
Certificates and Police Verification 
Reports in addition to Migration Cer
tificates issued by the Deputy High 
Commissioner, particularly in the
case of migrants belonging to Sche
duled Castes and Backward Classes, 
before they would allow them to
cross the border

(c) 29 such migrants were not 
allowed to cross the border

However, 352 Harijans who possess
ed all the documents required by
Pakistani authorities were permitted 
to cross the border during Septem
ber, October and November, 1957

Turmeric

•268. Shrl B. S. Murthy: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No 648 on the 
5th August. 1957 and state'

(a) the steps taken so far to main
tain the level of prices of turmeric 
and the result thereof; and

(b) how far Government hav«.beea 
successful in securing new markets 
to r Indian turmeric?

The Minister of Commerce (Shri 
Kaaungo): (a) I t was indicated i» 
answer to Starred Question No. 64* 
that the Forward Markets Commission 
had provided hedging facilities under 
a system of special margins payable 
by sellers in the forward m arket ia  
the event of prices falling below 
certain limits. Though this measure 
has stabilised the prices to some 
extent the main factor responsible for 
the lower prices rufing for turmeric is 
the large increase in production during 
recent years which has risen from
117,000 tons in 1953-94 to 156,000 tons 
in 1955-56. During 1956-57 production 
is expected to be even higher.

(b) Our traditional markets for 
turmeric are Ceylon, Aden, Iran, Pak
istan, U.K. and U.S.A. Malaya, 
France, Japan and Kenya have bee> 
importing sizeable quantities during 
recent years A statement showing 
our exports during the years 1955-56 
and 1956-57 is placed on the Table of 
of the Lok Sabha. [See Appendix III, 
annexure No. 7],

Tobacco Industry

*278. Shri B. S. Murthy: Will the
Minister of Commerce and Industry
be pleased to state-

(a) whether there is any slump m 
the tobacco market at present; and

(b) if so, the steps taken to find 
new markets for Indian tobacco of all 
varieties and the result thereof’

The Minister of Commerce (Shrl 
Kanungo): (a) No, Sir

(b) Does not arise.

Displaced Persons in Tripura

912. Shri Dasaratha Deb: Will the 
Minister of Rehabilitation and Mino
rity Affairs be pleased to state:

(a) the total number of displaced 
persons who have been rehabilitated 
in agriculture at Bartilla Colony, Tri
pura; and
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(b) the total acreage of land given 
to  them?

The Minister ol BehabHKatton and 
Minority Affair* (Shri Mehr Chand 
K hanna): (a) 100 families.

(b) About 200 acres.

Loans to Displaced Persons

913. Shri Dasaratha Deb: Will the 
Minister of Rehabilitation and Mino
rity  Affairs be pleased to state:

(a) the total number of displaced 
persons at Khowai, Tripura, whose 
loans have been sanctioned but not 
paid;

(b) the total amount of such loans;

(c) the reasons for non-payment of 
the loans sanctioned; and

(d) what steps Government propose 
to take to expedite payment of these 
sanctioned loans?

The Minister ol Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) 218 families;

(b) Rs. 2.77 lakhs;

(c) Defects in the title of land and 
in  the execution of bonds;

(d) Sufficient funds •'have been 
placed at the disposal of Tripura Ad
ministration who will, no doubt, make 
payment as soon as the defects in 
title etc. are rectified.

Jogendranagar Colony, Tripura

914. Shri Dasaratha Deb: Will the 
Minister of Rehabilitation and Mino
rity  Affairs be pleased to state:

(a) whether a scheme for the pro
duction of ropes was sanctioned for 
the Jogendranagar Refugee Colony, 
Tripura more than a year ago;

(b) whether the scheme has been 
implemented; and

(c) if not, what are the reasons for 
non-impleraentation of the scheme?

The Minister of Rehabilitation and 
Minority Affairs (Sfcfi M ehr Chan* 
Khanna): (a) Yes.

(b) Yes. The centre started func
tioning recently.

(c) Does not arise.

v n f a t  w m w

5 ? * . J o  Wo W »rf: W

fsnrtw, w m m  a f t t  w>rcw * rfr  jj?

^  I f a  :

( * )  %rv fa3 #  xr^f f  *  v r i f
w n m r i f t v m  ;

( w )  .t w t o  <k v k  ^  fa*pfr 

ql'SRm £ ;

(*r) ^T’PT s f tr r  w r  ft ; WH

(*r) w  «pt*t *  f r o  to iw w  i t  
srsr fa?pft i t
n f  t  ?

fajrfrjr, w w m  *flr  r iH tw w r s f t -  

( w t w f t w v o  «pw t) : ( * )  owr ( w ) .

^  1

(«r) (sr). h w t s t

1

Second Five T ear Plan

916. Shri Bhagavati: Will the Minis
ter of Planning be pleased to state:

(a) the amount asked for by th e  
State Governments, State-wise, as 
loans and grants-in-aid for 1956-57 
and 1957-58 within the over-all allo
cation to the States in the Second' 
Five Year Plan;

(b) the amount sanctioned by  
Central Government to the State 
Governments, State-wise, for 1956-57 
and 1957-58 so far;

(c) the amount spent by the S tate  
Governments during 1956-57;
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(d) whether implementation of the 
Second Five Yeav Plan has been 
delayed in any case for late sanction
ing of the annual estimates, by the 
State Governments; and

(c) if so, the reasons therefor?

The Deputy Minister of P linn  in* 
(Shri 8 . N. Mlshra): (a) Information 
in this form was not received from 
the State Governments. Central assist
ance for each State is reckoned each 
year in relation to the annual plan 
and the resources of the Central 
Government.

(b) and (c). Two statements are 
laid on the Table of the Lok Sabha. 
[See Appendix III, annexure No. 8]. 
Statement I indicates the loans and 
grants sanctioned and estimated to 
have been disbursed during 1956-57. 
Statement II relates to the amount 
allocated so far during 1957-58.

(d) The number of schemes in
cluded in the State plans is large and 
it is not possible to give any definite 
reply unless information is asked for 
about a particular project in a State 
Plan.

(e) Does not arise.

Small Scale Industries in Andhra

917. Shri M. V. Krishna Bao: Will 
the Minister of Commerce and Indus
try  be pleased to state:

(a) whether any programme has 
been formulated in consultation with 
the Small Industries Service Insti
tute for the development of Small 
Scale Industries in Andhra Pradesh 
during the year 1957-58; and

(b) if so, the nature of the pro
gramme?

The Minister of Industry (Shri 
M anuldul Shah): (a) and (b). The 
Programme of the Regional Small 
Industries Service Inrtitute for deve
lopment of Small Scale Industries in

Andhra during 1S57-58 includes the 
establishment of:—

(l) Extension centre for general 
engineering and Foundry at 
Vijayawada;

(ii) Extension Centre for Elec
troplating and Heat Treatment at 
Hyderabad;

(in) Workshop for Testing and. 
Servicing at Hyderabad;

(iv) Servicing Centre for Glass, 
beads at Papanayudupet; and

(v) Production Centre for hand 
tools at Hyderabad.

II. Purchase of additional equipment 
for the Small Industries Service Insti
tute a t Hyderabad, in order to give 
better technical assistance to small 
scale units in this area.

in. Help to small units in Hydera* 
bad to obtain sub-contracts from largo - 
units, in addition to giving the normal 
technical assistance.

t im M l: w r  JTfiywi 
IWT » « l'i hV) ^  ^TT
f r  :

( * )  fcr 3  SFircraT arer#
% facR  STTT *r«rf«n> 3TH*rrft 

5TRT 3IT t  J

(m ) v t  s tw  i n #
% faif w  f w  ^  f  ;

(n )  *mxfPT w  snrn;
^  HWT VTT# %

W  f>Prr WT TfTT t  ;

(*r) WT *RTTT «RT
zw  sfsrfV* T t 5TTO VT# %

•TPTT 'TT̂TT |  ; ff tr

( r )  Jjfir f t , i w r  P r r t
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n f r x f r f t  * n i ) : ( * )
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* rj^ W t % sfftrwur i t  * jk  % ^ r  
Jiftrenr #f*rr #  t t  firrr |  t

(■Sf) «jt CTf̂ r 3fto 
fa?^t

«fr 'T r i t t  i

*ft o 'ft'fl <. *t^ I
^ft s * ^ o  TJTo

t^ n m r

(* )  vs% JTW % ifRTfff
«ft fatrr, irsM t tf tr  5«r ^ft^irft 
f w r ^ ^ T R t m H i t  g ^ t  t a r t  i t  i 

^  h t o  ^  srfwia®! w ,  sppi <ns 
w tr sF iv rfr  % sri\iw®r ^  fW  
«TWTT «PI JTOM VK x |  t  t 5T?T 
fsRTOT srfw rr % fft$RT i t  ftrWT ^ 

K | l  I

( ^ )  vftzwx, TO ^n-
SfTf ^V??® I

v p f i  fa v  5 9  w w r t t

«ft f t o  » o  PfT5 : WT « w

v t n  t t j p n r  » n t  w w h  i t  f r r

fa  :

( ^ )  W 'f, fa « ^
« j f a p f t  i t  VHl 'R  H<I1MI TOT
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«ftr ht€t <rfc- 
ifm rn ff »r$ «ft

(*r)
5 ^*^r $  irr ir fsv  ?

«ro m n f t  («ft wrftw s^ft) : 
(v) tort ^ B[J5fr % t o

fan %  »rt v?«. sgfa w f * % 
airfw fl T t jtw ? n * r ,  ?€Ku 
% <fa«<  t  t ,  tprff 3m?
^>i*i f?ni f r r r  <i^ i ^  i

sm tv r % *pfR ^
■vrt v ?o  qra ^ ? r  ^H-qiRql t  ^  
H 3  «nf<kt^' Vt, flR% 3H eft 
<P>I«< t  <T^ % 5 ^  t ,  JIT ? 3B^r, 
ts.v.'s % xfassx  t  * *  | t ,  3R?

^ pt f ^ T  fa rr >pn ^ I

(w ) ^  tf ir
^ it  faffaW t % VRp'ft tt*ilH*l̂

^rrvTTt stt' ct ^  |  i

VW f<WT* TOtT

£5?V «ft f ro  STo f a $  : W  W

« t r  Ttarmr ^  **tr  f w  * * t
•ft :

(qs) fc?Fa anv, w t  <rfr- 
4faRT *ftT TfaHT WT % t  >̂T*f- 

?Mr1< SvfPT t  *PT ?PP w  snifir

f f  t ;

(W) Prci'i TPT f?^T3> 3WT ♦f!l- 
^  *nr <r* ^ t ^  ;

( n )  sttt *ra

* t  «ft*t f*m ^ pt fc ;

( ^ )  VPT f??1T3> VCTTt t  
f^cii VPi VT^1 5  ?

«w  w r h  («ft wrfwi «pft) :
( t ) t o r  t  *vk vtaHT

*>- v v r> V- - .̂ s ♦s
TO  V «itTt *f PWVT *KWiWI f w  
:t r  5̂V ^  ^  i TT5*r yrvrct

?r »mr t  f¥  $  r̂%
t  ^  t  pT®f^Pr f T O ^ T  <fRlt

s r w t  v  i

»r«r si^ r «ftr T ra ^ rn  ^
W t  t  %  *m
T? ♦ i 'l  <h*)i f n - i^  ftp i hi*i ts rt  

m ^ l f  tV ^ i

(w )  cmt ( n ) .  %r#ft V rf 
wtHT »mr ^  i

(«r ) ^ r r  fWt^R- t m r  
nPw^ ' ii r-iM^n vprfyRt t  t t *t

% tnfi^T *ftr eft’T f!rt>
W  ant |  i

sjwrc

«ft TTo KTc f iw  : WT

wrfigw wrr w h x  ^
f m  ^s: % nWf v r « w r  ^
^  •FT*!’ %  *f % fa t
T O R  ^  «RT &TPT fa t  $ ? 

Slftn («ft * l* l t  WTf) : 
’rerf T l t V T  ?rrat rWT «l*0«fRT 

v tfh R  <pt m ^ r  < tw  t  ?rm  amrr ^  i 
* r^ r  ^  v t  h t ^ t v  t m n :  %  w  

*r ^ifafsnr v x ^  % fa t  <ft% faw v ^ r
37PT ^  ^ *—

( ? )  Mf»i»ftflr, JwHwtf trtr

jfTTT S ^IT  T T 5TT I

( r ) w?rt % ^
WWfT t  5 ^ R  ^
faq / t t w r  »<«ii i

t \ ) ^ ? W T  %ttX f a ^ f  « M « I  

9W<fr JTj?r fl- ^ rm
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f t o w  q w ftfo w  t  w *  

wtw’TT *ft s n f t o  $  1

(v )  fiw* % f t r t  fircft* 
»ftr ^ r r  t

( v )  w**r ■sreft v r EfflTq, 

(w ) » m  mwt f t  ’tfvsm- 
^ t t  < trt

3 ^ r t  t r t r  < rfb n rf 

v i« h  5i?rf q r  ^  

fcrc 1

(<t) w <M w ff «Pt * f  
*lft< ITTT +l<\
T R  5TT% f t  ft^*T

t *  VTrTT I

(«T) ^  ^ W f f  * t  %F*T

*T *5|Tf % *fF£TT'
t f t r  q ^ T  j p  j f r t r  

fW K T  I

( s )  ti 'ii 't  <l*fl <Wlvi 
v ra t % f t t f
m f ir i s v  w tfw ifi v t

srt^ra11! ^  1

3*1TOfWT WTTTt^R

«ft TTo TTo f i w  : WT 

wffigm w  iw h r v i t f ^ r r
f r  :

( * )  v rca ta  ^MTO.di af tfn fa -
*i4H ^  arPTT '̂ *T fvcT^T *TTWT=ft 

**T ;

(w )  *TTR  H STT̂ T *ppTT % 

v r m x  <TT *TPRT % VTTSTTrff % 3VTTCT 

V t H  % f?t*< VTT ^TT^T W  aiT T ^ ^  j

%fn

(*r) w r  w  «w r»w * *i?rf fifcrfV 
ftnjhw f  « m r  f m *  w
f t o r r  |  ?

1#  *r<ft («A » n j« n t w ? )  :

( « )  ** «

(w )  ^ r r ^ r  o t i t o t  a f t tfa fa -  

*r*?T h  T nsfw  ’r f l’r c  w i f t s

<ft f t m f w t «(>t |  f t r tm  *r * tt , 

» K 3 H g i f l , i r w ^ f ,  v r t h r t f ,  ’r t ^ ’nr- 

fa ra ra t - j ^ t w n f i

« tn  *  ir fn fa fa  f i n  1 ^

< T ft^  &T q  J N U * f l l  %?RT 3?TO

v W t  1 <ftn>r«iT  %55f h  w 4 h r  7?rn?- 

< r tt  <rfT<pfi w m r  v t  s j t« n i5  

* j k  ^ r%  7mt?^><tt to r i?

>F^ft t f w f k s f i  t t  =t6 s  

a Y t ^ r f t  4 ^ » r r  ^  j f  ^ ? n w a r  

jft«5t if  f W c  f ip u  3TT w r  ^  1 
Tfteft K TT^PT « rfr^?

% t f t r  » i?N b t % f t r r o f t  t t  

fjRTT fT5T w  ? m  w  ^  « w n  

f< m r M  f t  n f  i v  f irf iif tw  r t r  

( m  ffTTTT % f t r r n ^ r  t  1

( n )  g ^ m v a r  % k

?MT^ ^  ?THt ^  f  ^ f r

f ^ 'u n r  »rqT 1 1 Tns^hr 3 ? t r i k t t  
i r f r ^  % ^ f p » r  *f v*rr wf^rr f*&fV 
'i ^ K + n l  f iR n n t ^5TR >PT SRSTV ^  »

^  SW W

«ft r to  n o  f t r q  . w t

w f t j iw  ?nn a t f tn  »nft sr? r n  

f r  % t o  *  W tn  «mjPw 
4»n 3  >k  m  ^  W  w  v tftp jf ^ r

?

*Tfc»nw u 'jf t («ft 

fsn f^ -  % t o  f t  f5*»r f t o t  <mr ^  

w k  % « %  fTTR * t *  f t  to W f Jf^lf |
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w n *  ^  * ra r | «rf 1 1  
Wf fir#  Wfc* «PWT j r n f t  *  fw w rr 

% "i iiv Tti 4tfl ^  W  

Wfft |  f c  3 ?S  ftp** sfTTfi ^
«ft ?*ftf w n t  arrWt i

^  s  w 3*ft? m v T iiti  
<n f ¥ m  * * ?  <t* wf*r r̂^ r̂TfSwr

|  fa  * ?  <tt 5t i
<fts frorar % fa? g*r* *fr W t i

imnfWt v

t? o.  T ic  TTo firo ; w r  

WtfijW ftWT 'Iwl'l Jpft ??! 1HTH 
f? T  f a  :

( w )  s n r W  % ? tf ?  f a ? ?  * t t -  

* T ?  #?TT * T  T$ % ;

( w )  t?  TTTSTRt T f  $<T 3? T O

fa ^ ? r  ^  ;

( ? )  H U  *  ^  ? fl? $  v r  f a ? ? T  
fiMKi gltfT wtr ?  fa? fa?

?3  ; uflr

( ? )  *?*r f??f? ?^t?  % fa?
Wt’PTT W  ^  ^  |  ?

awtn *nft («ft *?>ni ctt^ )  : 
( v )  ^  * ro n ?  i

(«r)
(anw ft ft fft?*3T)

*  «ran i

( ? )  ?  g? ?5f% pprf^
*rr farwxw g?w*? ?$• |  *?Tifa sn m t 

te* \s ft ? ^ f  fl’j?  *n? ft j ?  « ji? tt-  
f<!q\“i ^  w<^? ft fa?r
* t? t  ? r  i

( ? )  a iW frft % ?tf? m *  #  
K ?k  ?rft wwrftw ^  *mr t t  
finrr > r t  ?p v  * te r?  #  ^  ?to?u 
w tv t t  % fa frcn ft?  % i

i r n n  atofirot

I* * . ? f a r  r «  'ro  wnrf ; v n
*W i f t t  ^ W T t »Nt ?$  *>t £?T
« * * f a  :

(*>) fr?*ft? %n?rc <r? ?*nf ? f  
fin in fk  w i m  qfafatfi #  Vt? f t a  
ft g in ?  W  t  ;

(W) 351% qf<,<m»î » i  Ti?«»raT 
*f f^Rpft 3^rf?r j f  ^  ?TW !T?T

«ra!W % snff*T ^  i>?r ^  ?r^nptr 
fim t ^  ; tflT

(? )  f%? f r ?  vnsnw f 4  v n  sner 
? ?  5?TR? -H fM frl -tn w rftff T t ? f  ^  ?

«w »<nnrt («ft wifiw w.«ft) :
( v )  ft ( ? ) .  faynf t ? ^<qn '-Tflftftrqi1 
«ifirvt <*ft sw?? #  ?iTftr?r v r #  s « N t  
v£ t ?h^RT % ^  I RT *St
w r a ?  x® v r v m f i  ??m f?  ^  T ( to w  

% ?  ?T ^ f r ^  v r fr?TT |  i w
?pcr? n  t r m w  wrft ^  i

eft? VTW?f, ?T5fV ( \ )  2TO WTV 
T? <R?t, 5 i w y ,  ( ^ )
TfttR- « ^ d W T  fwo
« 1t  ( ? )  ? W  farfa? i ? s  f?f??

v??V Pro, ?  «rf?vf v t
n«(«•*( ^  VT? % f^ ?

n  3 m s ?  < M m  ^ r r i  5  1 ?nft 
% Wit # fB[ *T$f TfT m  flT5TT >.

f w f t  VT IJWT

t.?? . «ft : WT K tfijW
w n  51ft?  ^pft ? ?  ^  t>?T v ^ t 1

ft> :

( * )  & n fn n  $  m f t  v r  u n i  
wm$ w w w  snrfii j f

I ;
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( w )  *T|t W  TT

»]5T » n n t  »i# ^  % ^ v n ^ r  3  

«ff*TT T^TT I  ;

(*r) s n r  ^
W  |  ;

( ^ ) V n  TT

aft JHTRT 3TT T^T t

( r ) *rfe 5 ,̂ ?ft srftr P r t t t  *j^t 
*prraT arrar ^  ?

*oft («ft :
( v )  t m r r t  «pnrar % frra 3ht

f tH  ®|it \ o srf^RRT 5TrfV*F Sfavft 

* n * t t o t  v o  <r o rafHT

*r*ft *5t « i w w i  W t  ^  1 f i r s  

* rr^ t x r m n w  ^  b ^ k  m f * *  

« n rw r ^  ^ t  x^r

* 1

(* r)  t o t  (» r) .  ^  ^ f f  #  ^  

^1 f i fW J rm r  ^ s f t  h+%1 ^  

m f ^ F  ?j»*t ^ r r f  ^ r tf t  ! , * * < %  * t tc t  

^  W  TTF % ffim gCTPFfelN W  v i t  

H +tfl *f>T sprfrr fv v r  3TT3T ^  I tr^fr 

<fnft ?T*tft V t *J»5t g t J  ^  JTT̂ ft $ c f t  

I  TOT WUJFT J lf  *TWft ^5TTT5ft 

*|*3T % s s i i t  fa?*T s « h t  * ta c r  f a s t  3  

*ft 5 ^  ^  $ t  s * t f t  1

(* r) to t  ( * )  % r  f r r a  % «sfa- 

f w  UTOq'frdrgT <j[fil %
f?TOf 51% *Pi Wl'iO'l ^ , H 0<I 
VT WPJTJr f+*n '*1 ici 1 ^  I

faifrft v  wwt»r <pi Tvhr

5 ? v .  «ft T to ffo f i r n i t t  : WT 

•w ifiiiw  to t  ?wft»i * W  it?  v m #  v t

PIT ^  fa  :

( v )  <fjt fa^rcfr -gxfrift v t  * i?f- 

*ftf5nnr, w t? w tr  T*»mT % a m  f t q f frr

?WT *RT i?W ^  aft VT
v^fwvr fftft f ,  v « f tv tf  XTOPPT 
fSpTT ’PIT f  ;

(w )  jrf? $ ,  fft '3 « tt v n  s f w m  
fjT^rr tf tr

(>r) w  #  «wr i p m ^

^  l i t  ?

irfi»rw  inft («ft **rr,S?T*ft) :
( t )  1 •*rrCt ^

f^> m  Tfrvvt ^  sufjf 
^  f w  |  «ftr ^
ftTBlW  Tt ^  1

(?r) (»r). i(RWT #  < rfr^
*pV ftrerfr?T ^ t v r r  v r  ^  f% 
'R  ^Fmr T m m f  % ?w w h vm .» r 
#  tfMM ^ k O  w  f^nrf»r lit 

VX f̂ i*l 1 jii<< I HiH
5f% Wc^jftf^PW T t VtHRlt iftVTT 

stt<t *fr^r ®i?t
T t 5fT T^t I  I

ftfrrer otW  % v t  <t̂ it

*rw srraTcT "FPT Tt 5^*1% ^  *ft 
Ttf9T5T *Ft srr T^t I  I Hf ^H Pd 

5 tr t  sn«rft w n i l  5m  sr^ ft f ^ f t  
^5T >̂t ^ t  ^ t 5TWft I

Vlft % >TPT ^ t  (̂TT V7^ % fwT
farfrra s^rrn'r % v m ^ r

«i«rw^ 1#  5T»u 5^1 ftsM t
% î*-m d % fVi*j ^fr 
*rtx !pm *Pt ?rfert ?m  %
TOf, Jit^rt wTf? % aTWWt
crt# % anrfs^r ?rrrf, ^  aw ra^ qft 
f^T^nt ^iHdl TT fV>̂ i ^T

^ft Proferr wqR *rm tt Pr<rt?T ? r
Xf, | ,  ^  ITRT 3^ RFT M

v R rfw  ^T?f «r*iw & 
f tn m t *  afT ^  I
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X-t .  ^  ^ ^ ^  * > ..
fyTVT i w w p i f  w T  IfIJmW Vpfntt

# n q T n r

E *X .  «ft Wo  Ho IbwtO  : <RT 

SWT Ylfhr Jpft f t
fi'TT T ^T  f a  :

( v )  ^fVi 1 
H<fldd HI'SS .̂ % PmVr

3  *w ?w w t snrfit f t  ^

(«?r) * r m r  s^t% Pnrf»r 3  s fn ra r

s w tn  >raft («ft «» j< n t WT|r) : 

{ * ) <t*jt (?r). 11*  f a T ^  *
<TT T® ftSTT TOT fc [ffilW

111, w w<» w n  t ]

T5W 3tft*T

£.5^ ■ TTo ffo fiW Pft : W

^Tf«isq ?nn Ttfhr »r*t ^  9?tr  Tt 
^TT fa

( ^ )  W t 5̂T *T ŜTW rPTTT <T><rl % 
Pro "ft£ + -^ i hm  r^=,> JHTRT 
Tf?n f. ;

(<?r) *tfc ?r, 5ft fa?RT; *ftr

(n ) 5̂T t  f t  3q*t«r
f<T*i WT SPTr̂ T fa*T 3TT ? ?

*Tfi*mt tfsft («ft * m T t )  : (* )
5ft, ? t  I *rz JTT̂ T fc * ^ IT  ^5PT tffT 

TcTT fWT T5T>T I

(m ) 3  OT*nrT fa$  t o
^spt s n  f i t  p  ^ p t  ^ r qfrmot 
**TCT: t» " ,  \ \ x  'fa *  fl’tT *?/*** 
«J>? «IT I

^*r) 't^PT % +t4 
■3<5>t v r f«i+H ^ r  v t  wmr- 
‘PrflT % ftw  vlftra  3TT T^t
1 1 fo* ( t ) 5t^pr f t  
«Wt t t#  ( ^ )  t«*r % *r*^t f a w  %

«&i * n r if w tf ( ? )  ^ p t  «r£r* f t  
wnjfa* sroTftat i m t ^  «frc (v )  

y n r #  f t  »if
$  1

Implementation of Awards of 
Tribunals

939. Shri M. Ellas: Will the M inu
ter of Labour and Employment be
pleased to state:

(a) the number of awards of Tri
bunals, Appellate Tribunals and 
Supreme Court on industrial disputes 
which have not yet been implemented; 
and

(b) the action Government have 
taken against those who have not im
plemented the awards?

The Deputy Minister of Labour 
(Shri Abid All): (a) The time and
labour involved in collecting the in
formation is not commensurate with 
the object to be achieved.

(b) When cases of non-implemen
tation are brought to the notice of 
the Industrial Relations Organisation 
of Government appropriate action is 
taken under the Law.

Employment Exchanges

940. Shri S. M. Banerjee: Will the 
Minister of Labour and Employment
be pleased to state the number of 
persons registered with various Em
ployment Exchanges in India on 1st 
November, 1957 who have been pro
vided with jobs so far?

The Deputy Minister of Labour (Shri 
Abid All): 14,32,342 were registered
and 1,59,565 were placed upto 1st 
November, 1957, since the beginning 
of the year.

Documentary Films

941. Shri S. M. Banerjee: Will the 
Minister of Information and Broad
casting be pleased to state the amount 
spent on production of each of the 
documentaries during the years 19S5- 
56 and 1956-57?
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T h e  M a t te r  of I n fa n s a t to a  m «  
B w d w i t t i l  (Dr. Keekmr): The p ro 
duction at documentaries by the Films 
Division involves direct and indirect 
expenses. In  the absence of regular 
cost accounting it is difficult to state 
w ith any precision w hat the total ex
penses of each documentary in  1955- 
86 and 1856-57 are.

Displaced Families from Gee

942. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state:

(a) how many displaced families 
have come to India from Goa so far;

(b) where are they residing, and

(c) w hat assistance, if any, has been 
afforded to them by Government?

The Prime Minister and Minister of 
External Affairs (Shri Jaw aharlal 
Nehru): (a) and (b) Since 1954 
about 7,000 Indians have crossed 
into India from the Portuguese pos
sessions, mainly because of repres
sive measures taken by the Portu
guese. Most of them are reported to 
have gone back to  their villages

(c) No application for help has been 
received from them and it is presumed 
that they do not need any

943.

Evacuee Property

{Shri D. C. Sharma: 
Sardar Iqbal Singh:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) the total number of evacuee 
properties auctioned in India in the 
months of July, August, September, 
October and November, 1957; and

(b) the amount of money realised 
therefrom?

T h e  o f  I r t i iM H h it lw
M i s i l t i  M M W  (1

(“) 8>455 *s follow* ; 

July, I$57 .
August, 1957 
September, 1957 
October, 1957

Total

2,296
2 ,220

I.964
1.975

8,455

Figures for November, 1957 ire  not yet 
available.

(b) July, 1957 
August, 1957 . 
September, 1957 
October, 1957 ,

Rs. 72,35.148 
Rtu 83,58,749 
Rs. 51,00,564 
Rs. 56,88,914

Total Ks. 2,63,83,375

941.

Evacuee Buildings

f  Shri D. C. Sharma.' 
Sardar Iqbal Singh:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state.

(a; the number of evacuee buildings 
that have been auctioned in Delhi m 
the months of July, August, Septem
ber, October and November, 1957; 
and

(b) the number of 3uch evacuee 
buildings the possession of which has 
since been given to the purchasers'*

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
K hanna).

(a) 203 properties as, follows .- 

July, 1957 •
August, 1957 
September, 1957 .
October, 1957

b6

7c
5

42
Total 203

Figures for November, 1957 are no t 
yet available

(b) 10.
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BtaptaM t I ta H M  te  BOuur

MS. Sfcri D. C. S ham *: Will the
Minister o f Rehabilitation and Minor
ity  AOalrs be pleated to state the 
number of displaced persons from 
East Pakistan sent to camps in Bihar 
since 1950 and the number of those 
permanently rehabilitated so far?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehrchand 
K hanna): Since 1990, 56,867 displaced 
persons have been sent to camps in 
Bihar of which 21,113 have been per
manently rehabilitated.

Displaced Persons in Orissa

946. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Minor
ity  Affairs be pleased to state:

(a) the number of displaced per
sons who have come to Onssa State 
from East Pakistan during 1957-58 so 
far upto the 30th of November, 1957;

(b) the places where they have 
been rehabilitated; and

(c) the number among them who
have been provided with land and
employment, separately?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehrchand 
K hanna): (a) Nil. According to our
information, there has been no direct
migration from East Pakistan to 
Orissa

(b) and (c) Do not arise 

Transit Camps in West Bengal

947. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Minor
ity Affairs be pleased to state the 
decision of Government with regard 
to the continuance of transit camps m 
West Bengal?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehrchand 
Khanna): There are no transit
camps in West Bengal. All Camps for 
displaced persons in West Bengal are 
relief camps, where displaced persona 
are  kept pending their dispersal to

the sites of rehabilitation in W ist 
Bengal or in othar States.

K har Provincial Industrial Beware* 
Laboratory

f  Shri Shree Narayan Das: 
\ S h r i  Radha Raman:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Government of 
Bihar has sought the technical or 
financial aid for the reorganisation of 
the Bihar Provincial Industrial Re
search Laboratory;

(b) if so, the nature of aid sought 
and the aid given by the Centre;

(c) whether the re-organised Lab
oratory has started functioning; and

(d) if so, the important aspects of 
work so far undertaken?

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir

(b) Does not arise.

(c) The Laboratory has not yet been 
re-organised but is functioning on the 
existing basis

(d) Does not arise.

Information Officers in Indian Em
bassies

949. Shri Gajendra Prasad Sinha: 
Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that while 
recruiting Information Officers for 
Indian Embassies abroad, journalistic 
experience is not considered as a 
basic qualification, and

(b) if so, the reabons therefor?

The Prime Minister and M ln tta r 
of External Affairs (Shri Jaw aharlal
Nehru): (a) and (b). Journalistic ex
perience is considered one of the im
portant qualifications for such posts. 
In addition, adequate experience in 
public relations work, wide acquaint
ance with current problems and a 
background of international affairs, is 
considered necessary. Further, a degree
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of a recognised University is also 
considered n ecessary. 

Production Capacity of Various 
Industries 

950 
f Shri A. K . Gopalan: 

· \ Shri Vasudevan Nair: 

Will the Minister of Commerce 
and Industry be pleased to state: 

(a) the basis for calculating the 
produ ction capacity in the following 
industries : 

(I) Cotton, Wool, Silk etc. textile 
Industry. 

(2) Engineering Industry. 
(3) Heavy Chemicals. 
( -!) Fiae CLemicals. 
(5) Cement. 
'(6) Sugar. 
(7) Iron and Steel . 
(8) Non-ferrous metallurgical In-

dustry. 
(9) Electrical Goods. 

(10) Soaps, Oil, Hy drogenation etc. 

(b) whether Government h ave re-
ceived suggestions regarding revision 
of this basi; of calcul ntion of capacity 
in any of these industries; and 

(c) if so, what are the suggestions 
and what steps have been taken in 
this regard? 

The Minister of Commerce (Shri 
Kanungo) : (a) to (c) . No firm 
basis exists for any particular industry 
for calculating production capacity. 
Each fetctory has its own basis for 
ass2s~:,,~ production capacity. 

GJ•·e-::1112nt h::tve received no sug-
r cstio:·.;; in t:1i.l r eGar d . 
---~..'1 .~ 

~ :Jl:f:lT st~c:l' ~'t~'r fru; •g-f;r::ri~ til .'fi'f'T 

t~ ~ . ~T ~; o :;io ~ill : 'l<IT 
f.;~hg 3HCfT~ aitt ~ ~:p:~ #?iT <rg <toR , -
qiT i[icrT ifi "ht f<fi 

( Cfi ) u;;rpn.,-
5<fC(l ':l;fk1frr'f> 

~n: '1':-t ~~r
~~-f"fTflur ~'T"RT ~ 

~ ~ 9'cn f'li'q.,-r ~n~mr ~11: 

5[11T f~<rr "'T '!cnr ~ ; ~1<: 

( ~) t ~ l.{t~··n f. g;r;.cr~cr fif~T 

'Sfl'ffu ~{ ~ ? 
f.i+ti(!f, atm~ at'R ~ ll'"((!f \3' .f"~r 

(P.oll at~ ~o ~~T) : (Cfi) ~T (\'!'). 
mqqlf<fi ~'1T cnr f~111 ~~T 'fiT tror 
'T"( ~ f~ lT<IT ~ I ( ~f~ qftf~ 

~~ ~;:'1' ~~T ~o] 

Raw Cash ewnuts 

952. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) the quantity of raw cashewnuts 
imported in India since May, 1954 
when this item was removed from 
the O.G.L. by (i) on an .ad-hoc basis 
by users and (ii) by established im-
porters; and 

(b) the names of parties and quan· 
tity imported by each of the above 
categories of importers separately? 

The Minister of Commerce (Shri 
Kunungo): (a) 2,22,000 tons of raw 
cashewnuts were imported into India 
from May 1954 to June 1957. Figures 
of imports by actual u sers on ad-hoc 
basis and by established importers are 
not available, as such figures are not 
separately recorded in the import 
statistics. 

(b) Two lists, one containing the 
names of actual users and the other 
of Established importers-are 
laid on the Table of the Lok Sabha 
[Placed in Library. See No .. LT-416/ 
57]. Information about the quantity 
imported by each of these two cate-
c;orics of importers is not available. 

Subsidised Industrial Housing Scheme 

953. Shri Basumatari : Will the 
Minister of Works, Housing and Sup-
ply be pleased to state : 

(a) the number of housing projects 
that have been sanctioned for Assam 
under the Subsidised Industrial Hous-
ing Scheme; and 
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(b) the estimated expenditure on 
them?

H ie Deputy Minister ef Work*, 
B o u ta f  and Supply (Shrl Anil K. 
Chanda): (a) Three projects, involv
ing construction of 74 houses by the 
State Government and 140 houses by 
a private employer, have so far been 
sanctioned.

(b) The 214 houses are estimated to 
cost Es. 6 32 lakhs, out of which 
Central Government’s share of 
financial assistance will be Rs. 4 87 
lakhs, as loan and subsidy.

Im port of Injections and Tablets

954. Shri BaUrama Krishna I ah:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the value of injections and 
tablets used for Addisions disease 
which were imported during the 
year 1958-57;

(b) whether it is possible to  manu
facture these injections and tablets 
in India; and

(c) if so, the steps taken in the 
matter?

The Minister of Commerce (Shri 
Kannngo): (a) The value of import 
of A.C.T.H. Cortisone and derivatives 
of Cortisone which are currently used 
for the treatm ent of Addisions disease 
was as follows:—

1956 Rs. 8,26,715/-
1957 Rs. 3,83,137/- 

(upto Oct.)

(b) Yes, Sir.

(c) M/s. Glaxo Laboratories (India) 
Private Ltd., Bombay, have been 
granted a licence under the Industries 
(Development and Regulation) Act, 
1951 for the manufacture of cortisone 
tablets and allied items to go into 
production by the end of 1961.

Export of Shoes to  Rumania

955. Shrimati Ila Palchoodhnri:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether any agreement has 
been arrived at w ith Rumania Cor the 
export of Indian shoes to that coun
try; and

(b) if so, the details thereof?

The Minister of Commerce (Shri 
Kannngo): (a) and (b). An agree
ment has been entered into w ith In
dustrial Export, Rumania for the im
port of Tractors, Machine Tools and 
Road Rollers. The sale proceeds of tha 
imports will be utilised by Rumanian 
Importers for the import of specified 
Indian goods. Although no specific 
agreement has been arrived at w ith 
Rumania for the export of Indian 
shoes, Leather goods are one of the 
specified item of exports from India.

Department of Atomic Energy

956. Shri Shivuuutjappa: Will the
Prime Minister be pleased to state:

(a) whether it  is a fact that the 
Government of India propose to re 
organise the Department of Atomic 
Energy; and

(b) if so, the mam features there
of?

The Prime Minister and Minister of 
External Affairs (Shri Jaw aharU l 
N ehru): (a) and (b). Government
have under consideration certain p ro . 
posals for the re-organization of the 
Department of Atomic Energy. This 
has been necessitated by the important 
and rapid strides made by the D epart
ment m the research into and develop
ment of atomic energy- for peaceful 
purposes and by the greatly expanded 
programme that is envisaged for the 
future. The central idea is to  create 
an organization with full authority to 
plan and implement the various mea
sures on sound technical and econo
mic principles and free from all non- 
essential restrictions or needlessly 
inelastic rules. In devising such an 
organization, the special requirements 
of atomic energy, the newness of the 
field, the strategic nature of its activi
ties and its international and political 
significance will also be borne in mind. 
No details can be given as the m atter 
is still under consideration.
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how  Income Oreap Boasing S c k tn t

/  Shri Hem Kaj:957. \ S h r i  DaUtt Singh:

Will the Minister of Work*, Horo- 
l» t  and Supply be pleased to state:

(a) whether it is a fact tha t the 
forms of agreements for the advance 
of loans under the Low Income Group 
Housing Scheme contemplate the re
payment m thirty  equal instalments 
and no column exists tor acceptance 
of future Instalments in advance;

(b) whether it is a fact tha t he, 
while replying to the debate on Bud
get Demands, informed in September 
last that the loans could be repaid 
in advance,

(c) whether it is a fact that prac
tice exists otherwise, and

<d) the steps Government propose 
to take the remedy this anomalous 
position in the loan agreement forms’

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) Government of India
have not prescribed any standard 
form of agreement for adoption by 
State Government under the Low In
come Group Housing Scheme Al

though loan* adt'anced under th e  
Scheme are normally repayable w ith
in  a period of 30 years, there i* no 
bar to the borrowers returning loans 
in shorter periods, if they so wish.

(b) Yes
(c) and (d) No specific instance of 

any other practice has come to notice 
but the Government of India have 
already adviced all S tate Governments 
that there should be no objection to 
the loan being repaid in  shorter 
periods

Motor Cars

958 Shri Jadhav: Will the Minister 
of Commerce and Industry be pleas
ed to state

(a) the number of motor cars pro
duced m India and the number im
ported from different countries m 
1956 and 1957 as fa r as information 
is available, and

(b) what are their prices’

The Minister of Commerce (Shri 
(Kanungo): (a) and (b) Built-up
cars are not allowed for import on a 
commercial basis Figures of indigen
ous production and current prices are 
given below —

Production Current List Price 
(Ex-Works)

Rs.
1956 1957 
(12 months) (10 months)

FjBt ‘ j io o ’ 4085 3692 9755
Standard ‘ 10’ 1398 1083 9450
Hindustan L&ndma jt e i  'Ambassador 4825 3333 11161
Standard ‘Vanguard' 425 690 14700

Dodge 1363 591 20371
Studebaker 630 274 19173
Hindustan Baby 263 — —

Total 12989 9663

w in
In -

T ro*uetM tj Seminar In New Delhi

$&*, Dr. faufe Subhag Singh:
Dm  jtftaister of Cm m i m  and 

pleased to  state: 
i* )  w i t h e r  Government have re

cently convened * productivity «e- 
ta  Mew Delhi;

(b) if so, what are the main re
commendations of tha t seminar; and

(c) how Government propose t» 
im plem ent them f

t b e  M & m r  of t t i t M y  ( A i l  
Maanbhai & 4 h ): U ) Ye*, ffir; Oft
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Sem inar w«a attended by repreaenta. 
live* of employers, labour, Govern
m ent, and various organisations and 
institutions interested in productivity.

(b) H ie  Seminar hag'endorsed the 
recommendation of establishment of 
a  National Productivity Council for 
propagating productivity conscious
ness in industries and for generating 
productivity services through Local 
Productivity-Councils. It has made 
recommendations regarding the details 
o f constitution and composition of 
National Productivity-Council Its 
basic recommendation is that member
ship of National Productivity-Council 
should comprise the national organisa
tions and confederations of employers 
and labour, Government, and repre
sentatives of other interests including 
technicians, scholars, research-workers, 
consultants, consumers and small in
dustry. Representatives of employers 
and labour on the Council will be 
equal Membership of Local Produc- 
tivity-Councils will include industrial 
units, local organisations, institutions 
e tc , which will automatically become 
Associates of National Productivity- 
Council.

(e) Recommendations of the Pro- 
ductivity-Seminar are under the con
sideration of Government, and deci
sions are expected to be taken in the 
near future. In the event of accept
ance of the recommendations, Gov
ernm ent will stimulate the producti
vity drive in the way contemplated.

Repatriation ef Indiana

M«. 8ardar Iqbal Stagh: Will the 
Prim e Minister be pleased to state:

(a) the number of Indians who 
have been repatriated to India dur
ing 1954-55, 1955-56, 1956-57 and 1957- 
58 so far from East Africa, South- 
West Africa, South Africa, and Por
tuguese Africa separately; and

(b) the reasons for their repatria
tion?

The M M  j b U e r  and Mta W rr of 
CxtoflMl A tta in  ( n o t  Jaw aterta l 
N ehm ): The requisite information

“  being secured and will be laid on 
the Table of the Lok Sabha In due
course.

Supply of Cement to  Punjab

961. Sardar Iqbal Singh: Win the 
Minister of Commerce nod T n f li t i r  b*
pleased to state:

(a) whether there was any cut in 
the quota of cement supplied to Pun
jab during 1956-57; and

(b) if so, to what extent?

The Minister of Commerce (Shri 
Kanungo): (a) No, Sir.

(b) Does not arise.

Documentary on ‘Janta Life Policies*
962 Shri Damani: Will the Minis

ter ut Information and Broadcasting
be pleased to state whether Govern
ment have any proposal to produce a 
documentary of Janta Life Policies?

The Minister of Information and 
Broadcasting (Dr. ‘K eskar): A docu
mentary film on “Life Insurance” 
is under production. I t  is proposed 
to cover all aspects of life insurance, 
including the Janta Life policy, in 
the film.

Synthetic Gems

963. Shrl N. R. Mnntaamy: Will the 
Minister of Commerce and Industry
be pleased to state the valne of de
mand at present for synthetic gema 
imported from abroad annually?

The Minister of Commerce ( M  
Kannngo): Accurate figures, regardr-
mg the value of imported synthetic 
gems, are not available. T te  estim at
ed demend of synthetic gems, which 
is being met a t present through Im
ports, is Rs. 20 lakhs per annum.

Rehabilitation of Displaced f e n om  in 
O rton  

M L Shri Pwrtsraki: Will the ifinl*- 
te r of RehaMHtatton a n d . M tosrtty 
A * a ln  be fciesjied to j ta i e  whefear t a e  
Government of India deputed an r
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«fficer some time back for inspection 
o f the displaced persons colonies in  
Orfcsa?

The Minlator of RehablMtattoa and 
Minority Affairs (SbrI Mehrchand 
K hanna): Yes. These inspections of 
of displaced persons colonies by offi
cers of the Ministry of Rehabilitation 
is tire normal administrative process 
and have no special significance.

Export of Indian Films
965. Sardar Iqbal Singh: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) the number of Indian films ex
ported to various countries of the 
South-East Asia in 1955, 1056, 1957 so 
far;

(b) the total earnings from these 
countries separately; and

(c) the steps taken by Government 
to encourage the export of films' to 
these countries?

I b e  Minister of Commerce (Shrl 
Kaanago): (a) and (b). Prior to 1957 
country-wise statistics of exports of 
Indian films were not being maintain
ed. A statement showing country-wise 
exports showing footage and value of 
films exported to South East Asian 
countries during January-June, 1957 
is laid on the Table of the Lok Sabha 
[See Appendix III, annexure No. 11] 
As statistics are maintained in terms 
of footage the number of films export
ed to each country is not available;
and

(c) The following steps have been 
taken by Government to encourage 
generally the export of Indian films 
and not specifically to the countries in 
South East Asia.

(i) A Film Export Advisory -Com
mittee with Headquarters at Bombay 
composed of representatives of the 
Government of India and the film in
dustry and trade is expected to suggest 
ways and means by which export of 
Indian films could be promoted; and

(ii) Assistance is provided to the 
exporters by our Trade Commissioners

by indicating m arket possibilities for,, 
and consumer preference to, particular
films in the potential importing coun
tries.

(iii) The Directorate of Export Pro
motion is assisting individual expor
ters >n solving administrative and pro
cedural difficulties they may have in 
effecting exports of films.

Cooperative Textile Mills
966. Sardar Iqbal Singh: Will th e

Minister of Commerce and Indaatry
be pleased to  state:

(a) the number of applications re
ceived by G overnm ent-for the g ran t 
of licences to open Cooperative Tex
tile Mills during the years 1956-57 and 
1957-58 so far;

(b) how many licences have been, 
granted during the above period State- 
wise and the names of the p lace t 
where these mills are to be located;

(c) the number of applications re
jected;

(d) the reason therefor; and

(e) the number of application still1 
pending and the names of places 
for which these applications have been 
given?

The Minister of Commerce (Shri 
Kantmgo): (a) During 1956-57 and
1957-58, in all 15 applications have 
been received for the grant of licences 
to open Cooperative Textile Mills (14 
Spinning Mills and 1 powerloom fac
tory) under the Industry (Develop
ment and Regulation) Act, 1951. 
(Four applications were received prior 
to 1956).

(b) A statement is laid on the Table 
of the Lok Sabha. [See Appendix III, 
annexure No. 12 ]

(c) One application from the United 
Wvg. Cooperative Society Ltd., Cal
cutta, for powerloom factory has been 
rejected. Besides, M/s. Malwa Co
operative Spinning and Weaving Mills 
Ltd., Malout Mandi, who had applied 
for 25,000 spindles and 500 looms, w ere 
offered an allotment of 15,000 spind
les. They were asked to communicate
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ftmhr acceptance by 15th February, 
1997. K e y  did not send any communi
cation and the offer was w ithdrawn on 
28th March, 1957. Installation of 
looms could not be permitted.

(d) Permission to instal looms was 
refused In view of the general policy 
of the Government of not allowing 
any expansion in  loomage in the coun
try.

(e) Nil.

Shankar Market, New Delhi 
f  Shri Knnhaa:

\  Shri Kodiyan:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) whether Government have re 
ceived any representation from the 
sfiop-ownera in Shankar M arket in 
New Delhi regarding w ater facilities 
and other amenities; and

(b) if so, the action taken thereon?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehrchand 
K hanna): (a) If the Hon’ble Members 
are referring to the “New Central 
Market,” the reply is in the affirma
tive.

(b) The work of provision of water 
supply and other amenities, has prac
tically been completed. The little that 
13 remaining is being expedited.

Cottage Industries in the Cooperative 
Fold

968. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the number of various cottage 
industries started on co-operative 
basis that are receiving financial 
aid from the All India Khadi and 
Industrie^ Commission in the Pun
jab so far;

(b) how many have applied for 
financial assistance during the year; 
and

(c) the amount sanctioned so far?

The Minister of Industry (Shrl 
Manabhal Shah): (a) and (c). The 
required information is laid on the. 
Table of the Lok Sabha. [See Ap
pendix III, annexure No. 13]. The 
information covers the financial assis
tance given by the All India Khadi 
pnd Village Board, the predecessor 0^ 
the Khadi and Village Industries, 
Commission which was establts&ec( 
with effect from the 1st April, 1957.

(b) Three.

A m b a r  C h a i k t a  Programme in 
Punjab

969. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Unstarred Question No. 154 on the 
22nd May, 1957 and state:

(a) the number of people working 
in the Ambar Charkha Parishrama•* 
layas and Vidyalayas in Punjab at 
present; and

(b) the quantity of yarn produced 
by these Parishrama layas and Vidya- 
Iayas so far?

The Minister of Industry (Shri 
Manubhal Shah): (a) The number of 
people trained during 1956-57 and 
those under training during • 1957-58 
are as follows:—

1956-57 1957-58
(As on 31-10-1957)

Spinners 3,999 2,212
Instructors 172 79
Carpenters 23 12

(b) 44,112 lbs of yarn was produced 
during 1956-57 and 1,26,908 lbs of 
yarn has been produced during 
1957-58 (upto end of October, 1957).

Subsidised Industrial Housing Scheme

970. Shri Ghosal: Will the Minister 
of Works, Housing and Supply be
pleased to state:

(a) the number of employers of 
West Bengal who have so fa r availed 
themselves of the subsidy and loan 
given by the Central Government 
jn d er the Subsidised Industrial Hous
ing Scheme; and
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(b) the total amount taken by 
them?

' The Deputy Minister of Works, 
Hoosinf Mid Supply (8hri Anil K. 
Chanda): (a) Nine.

<b) Out of Rs. 18-99 lakhs sanction
e d  so far to the nine private employers 
in West Bengal for construction of 
2210 tenements, a sum of Rs. 3‘00 
lakhs only has so far been disbursed 
1o them.

DEATH OF SHRI RAHIMTOOLA 
CHINOY

Mr. Deputy-Speaker: I have to
inform the House of the sad demise 
of Shri Rahimtoola Chinoy, a Mem
ber of the old Central Legislative 
Assembly, who passed away in Bom
bay on the 27th November, 1957 a t 
the age of 75.

1 am sure the House will join with 
m e m conveying our condolence to 
the relatives of the deceased.

The House may stand in silence for 
a minute to express its sorrow.

(TTie Members stood in silence for a 
m inute).

RE: MOTION FOR ADJOURNMENT 
Mr. Deputy-Speaker: Papers to be 

laid.

m w
iTfft<ra, 4  tut %

T̂55TT j? I
HI
«Rf»rar Tto Tm q s f tp  P itmtt 
p  t  if tr  *<t ft

t  ■XTOfk «f^T5T %
H  % f*nr*ter $  1 * 3  OTvrfa* »«r 
ft ^  r x  ? . ..............

Mr. Deputy-Speaker: Order, order. 
The bon. Member must h a re  heard 
tfae .gther day the ruling tha t the hon. 
Speaker gave here. He bad said 
beam d ea rly  tha t i t  a  motion is dis
allowed and that information is con

veyed to the Member concerned, 
then be has no righ t l£> raise i t  again 
unless he has seen the Speaker in  bis 
chamber and found out the reasons; 
if he is not satisfied, tha t question 
might arise afterwards. But when 
the hon. Member has been given that 
intimation, he cannot raise this here. 
If he is not satisfied, then he can 
come into the chamber and satisfy me 
that the decision taken is not the right 
one and that can be considered. But 
when he has been conveyed this 
information, this motion cannot be 
allowed here, and he should not get 
up again and disturb the proceedings 
of the House.

m w  : i|£  sit HsffiT
5T5H f ,  A Z* % fa <3 sftHH
?3fra-r ^rpiT f t , ..........
Mr. Deputy-Speaker: Now the

question is . . .

warn* fajr ( fo ( te n rc )
T77IT ’5TT|r»IT ^  

%'S OT *)«(< If fa*T t  faRT ^
f e n  |  1 f t fe r

<TFT ffTrtT I 4
+ <nl ^lg*ll ........
Mr. Deputy-Speaker: Order, order, 

I am on my legs. The hon. Member 
should observed that decorum.

It is rather queer that the hon. 
Member should pu t forward this argu
ment that it might apply to the Mem
ber who has given that motion and 
not to others who had no motion at 
all. This is rather strange. I  have 
conveyed to the hon. Member the de
cision that I have given. He has to 
wait and then discuss w ith me if he is 
not satisfied w ith it.

*ft vm tfm  5s  »ft?H $

Mr. Depaty-Speaker: Order, order. 
Let me finish first.

Who is ultimately t e  4*eide whether 
the motion is so im portant tha t it  m ust 
be placed before the Bouse; would 
tha t decision lie w ith the Chair or w ith
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individual M em benf Ultimately some 
decision has to be given evefl after it 
has been discussed. Now, for the pre
sent (be decision has been given. It 
has. to  be accepted for the present. 
And if there is anything that the hon. 
Member wants to discuss, he can come 
into my chamber and discuss w ith me. 
We will see whether there is any rea
son to reopen it or to consider i t

Shri Braj Raj Singh (Firozabad): 
We only wanted to submit certain 
things about violation of the principles 
o f the Constitution.

Mr. Depnty-Speaker: He has many 
remedies in that regard.

Shri Braj Raj Singh: That remedy 
has been taken.

Mr. Deputy-Speaker: This is w hat I 
have said, that this is not the remedy, 
and that motion I have disallowed 
Now he has to seek other remedies.

UTH : JTft
f t  fa  5PR f t  f*-
I l f

Mr. Deputy-Speaker: When he
comes to me in the chamber I will tell 
him whether it can be done or not.

The Deputy Minister of Planning 
(Shri S. N. M ishra): Sir, on behalf of 
Shri Satya Narayan Sinha I beg to 
la y ..............

VJTTTJI fag  : £ Stf
I'lVJ^  % fm i 'i .  VTV I'd<2. I

«ft W flft (fsrF^tr) : ITTT# aft 
wtot f a ir  $  *ft s * *  f ird *  3  *rra?

15 *5 hrs.

(A t this stage Shri Yadov, Shri 
Braj Ha) Sinflh and  Shri A w astht left 
the House).

Mr. Dep«ty-8peaker: Thoae hon.
Members #h a 'want to stage a walk
out may da sa with rat ereaiiag a  dis
turbance.

PAPERS LAID ON THE TABLE

S t a t e m e n t s  s h o w in g  a c t io n  t a k e n

BY GOVERNMENT ON ASOdtANCCB

The Deputy Minister of Planning
(Shri S. N. M ishra): Sir, on behalf of 
Shn Satya Narayan Sinha, I beg to lay 
on the Table the following statements 
showing the faction taken by the Gov
ernment on various assurances, pro
mises and undertakings given by 
Ministers during the various sessions 
shown against each.

(1) Supplementary Statement No. 
IV Second Session, 1957. [See Ap
pendix III, Annexure No 14].

(2) Supplementary Statement 
No. V First Session. [See Appen
dix III, Annexure No. 15]. ,

R e p o r t  o f  R e h a b il it a t io n  F in a n c e  
A d m in is t r a t io n

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub-section (2) 
of Section 18 of the Rehabilitation 
Finance Administration Act, 1948, a 
copy of the Report of the Rehabilita
tion Finance Administration for the 
half year ended the 30th June, 1957. 
fSee No. LT-404/57],

BUSINESS ADVISORY COMMUTES 
T h ir t e e n t h  R epo r t

Pandit Thaknr Das Bhargava (His- 
sar): I beg to present the Thirteenth 
Report of the Business Advisory Com
mittee.

STATEMENT BY THE PRIME 
MINISTER

R epor ted  r e f u s a l  or I r a q  Govnx- 
MXNT TO PERMIT USE or fiABBAMIYA

A ir p o r t  b y  I.A J\ A ir c r a ft

The Prime Minister and MtaMar 
ot External AAttn (Shri JawaharUl
iteHru): Sir, I should like to make a 
brief rtateeient to clear up t ilt  possi
ble mi8under#tandlnt that might ha*e 
Men created by neM&ip& rebortl. 
deports hiiii aftea^ed in tie  thmf
o u t  iraq  GWMttbfifit t a n  m a m
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permission to I A J .  aircraft to use 
Habbaniya Airport and thus created 
an impression that Iraq have discri
minated against India.

The fact is that in connection with 
the ferrying of certain m ilitary air
craft from U.K. to India, a request had 
been made to the Iraqi authorities for 
permission to land at Habbaniya since 
our aircraft could get certain addi
tional servicing facilities there, if 
necessary The Government of India 
were informed that Iraq  did not allow 
any country to use Hahbaniya airfield 
and regretted her inability to make 
an exception in respect of India. The 
Iraq Government have, however, 
agreed to the use of Baghdad civil 
airport for the landing of our a irc ra ft 
In the past also some of our aircraft 
have used that a irpo rt We have also 
since been informed by our Ambassa
dor in Baghdad that the Iraq  Govern
ment have offered special assistance 
at Bagdad civil airport In view of 
this, there w ill be no delay or difficulty 
in the transit of our aircraft from the 
United Kingdom through Iraq.

A t t t m p t  o n  th e  L m  o r  P r e s id e n t  
SOEKAFNO OF INDONESIA

Shri Jaw harlal Nehru: Sir, there is 
one other m atter which, w ith your 
permission I may mention to the 
House. This was the tragedy that oc
curred at D jakarta the day before yes
terday. The tragedy was bad enough 
in the sense that it was an attem pt to 
assassinate President Soekamo of 
Indonesia; but it took place at a Chil
dren's gathering It was a miracle 
tha t the President escaped. But a large 
number of children did not escape. 
In fact, the first hand-grenade that 
was thrown actually killed a police
man standing near the President salut
ing him, and three other hand-grena- 
des were thrown. The President for
tunately escaped But I think five 
children were killed among whom was 
an Indian boy eleven years old, and
49 children were seriously injured and 
ninety hurt. I think, Sir, this House 
will wish to express its deep sorrow 
a t this tragedy and our gratitude that 
President Soekamo escaped.

Mr. Depoty-Spsaker: I agree w ith  
the hon. the Prim e Minister tha t we 
should express our deep sorrow a t the 
tragedy tha t has happened; a large 
number of children have died. We 
do also express our gratitude and joy 
tha t President Soekamo has been 
saved.

MOTIONS RE: ELECTION TO COM
MITTEES

C o u n c il  o r I n d ia n  In s t it u te  o r 
S c ie n c e ,  B a n g a l o r e  

The Deputy Minister of Education 
and Scientific Research (Shrl M. M. 
Des): S ir , on behalf of Maulana Abul 
Kalam Azad, I beg to move the fol
lowing:

“That the Members of Lok 
Sabha do proceed to elect, in  
such manner as the Speaker may 
direct, one member from among 
themselves, to serve as a 
member of the Council of the 
Indian Institute of Science, Banga
lore, for the triennium 1958-60 
(both years inclusive) in  pursu
ance of the provisions of clause 14
(u) of the Scheme for the Admi
nistration and Management of the 
properties and funds of the said 
Institute and under Regulation 
2’1 of the Regulations of the 
Institute.”

Mr. Deputy-Speaker: I shall p u t
this motion to the House.

The question is:
“That the Members of Lok 

Sabha do proceed to elect, in such 
manner as the Speaker may direct, 
one member from among them
selves, to serve as a member 
of the Council of the Indian Insti
tute of Science, Bangalore, for the 
tnenm um  1958-60 (both years 
inclusive) in pursuance of the pro
visions of clause 14 (ii) of the 
Scheme for the Administration 
and Management of the properties 
and funds of the said Institute and: 
under Regulation 2-l  of the Regu
lations of the Institute.”

The motion was adopted.
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Cxntral Advisory Board or 
Ahthropoloqy

The Minister of State In the Minis
try of Education and Seteottte Re
search: (Dr. K. L. Shrimali): I beg
to move th e ..........

Some Hon. Members: On behalf
o f . .

Mr. Deputy-Speaker: That is how
it goes on record.

Dr. K. L. Shrimali: On behalf of 
Maulana Abul Kalam Azad, I beg 
to move the following:

■“That in pursuance of Resolu
tion No. F. 8-26|57-C. 1, dated the 
9th October, 1957 of the Ministry 
of Education and Scientific Re
search, the Members of Lok 
Sabha do proceed to elect, in 
such manner as the Speaker may- 
direct. one member from among 
themselves to serve as member of 
the Central Advisory Board of 
Anthropology."

Mr. Deputy-Speaker: 1 shall put this 
motion to the House. The question is: 

“That in pursuance of Resolu
tion No F 8-26'57-C 1, dated the 
9th October, 1957 of the Ministry of 
Education and Scientific Research 
the Member'; of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, one 
member from among themselves 
to serve as member of the Central 
Advisory Board of Anthropology.” 

The motion was adopted

COAL BEARING AREAS (ACQUISI
TION AND DEVELOPMENT) 

AMENDMENT BILL 
The Minister of Mines and Oil: 

(Shri K. D. Malaviya): Sir, on behalf 
of my colleague Sardar Swaran Singh,
I beg to move for leave to introduce a 
Bill to amend the Coal Bearing Areas 
(Acquisition and Development) Act,
1957.

Mr. Dep«ty-Speaker: The question
is:

“That leave be granted to intro
duce a Bill to amend the Coal 
Bearing Areas (Acquisition and 
Development) Act. 1957."

The motion was adopted.

Shri K. D. Malaviya: I beg to* intro
duce the Bill.

CANTONMENTS (EXTENSION OF 
RENT CONTROL LAWS) BILL

Mr. Deputy-Speaker: The House will 
now take up the Cantonments (Exten
sion of Rent Control Laws) Bill, 1967, 
as passed by Rajya Sabha for which 
one hour has been allotted.

1 have to inform the House that the 
President, having been informed about 
the subject matter of the Canton
ments (Extension of Rent Control 
Laws) Bill, 1957, has, under article 
117(3) of the Constitution, recom
mended to Lok Sabha the considera
tion of the Bill.

The Deputy Minister of Defence: 
(Sardar Majlthla): Sir, I beg to move:f

“That the Bill to provide for the 
extension to cantonments of laws 
relating to the control of rent and 
regulation of house accommoda
tion, as passed by Rajya Sabha, be 
taken into consideration."

This Bill has become necessary be- 
t&use under article 246 of the Cons
titution and Entry No. 3 of the Union 
List, power to extend the Rent Con
trol Laws in cantonment areas now 
belongs exclusively to Parliament. 
This power formerly rested with the 
State Governments. It is. therefore, 
necessary that we pass this legislation 
which intends nothing else, but to 
simply apply to the cantonments in 
the various States the same law as

'Published in the Gazette of India Extraordinary, P art II-Sectlon 2, 
dated 2-12-57, pp 901-904. 

tMoved with the recommendation of the President.
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applies tf> ren t control in  that parti
cular State. This ha* further been 
necessitated by the difficulty tha t has 
arisen in Mhow cantonment where 
certain landlords have tried to evict 
the tenants. Previously, the Madhya 
B harat Accommodation and Bent 
Control Act. 1955 was governing rent 
controls there. As I have mentioned 
to begin with, now the State Act 
does not apply to the cantonment 
areas. It has become necessary to 
introduce and pass this small piece 
of legislation. This is entirely non- 
controversial as you will see. There
fore, I  commend that this be taken 
into consideration.

Mr. Deputy-Speaker: Motion moved:

"That the Bill to provide for 
the extension to cantonments of 
laws relating to the control of 
rent and regulation of house 
accommodation, as passed by 
Rajya Sabha, be taken into con
sideration.”

Shrl Narayanankutty Menon:
(M ukandapuram): When we look
ed originally into the amendment 
that had been introduced, I was 
thinking that it was something which 
has already been said in the past for 
which the Government had made 
some commitments regarding the 
Cantonments Act of 1924, mentioned 
in the House today. I was just 
watching the debate in the Upper 
House. The hon. Minister seems to 
have taken objection to general re
ferences being made regarding the 
Cantonment Act of 1924. His conten
tion, obviously, was that this was a 
small piece of legislation in which 
some Rent Control laws are sought to 
be extended to the areas which, pre
viously, the British people, under the 
Cantonments Act, chose to define as 
cantonments.

I must submit before this House 
that whenever the Government comes 
w ith a sn^ ll piece of legislation in

which a clause o r sub-clause is to be 
amended, it  is not possible to con
fine the remark* to  tha t amending 
clause alone. T hat w ill be the best 
occasion tor the House to m ake cer
tain comments or recommendations 
regarding the Act generally. T hat is 
the only occasion when the view of 
this House at random regarding the- 
past statutes could be brought to the 
notice of the Government and the 
Government could take suitable 
measures.

This particular amendment which 
the hon. Minister commended to this 
House for consideration was neces
sitated because there were certain 
defects m fixing up rents for houses 
in the cantonment areas and also to  
give protection to the tenants in the 
cantonment areas. Government has 
come forward with a Bill that the 
Cantonment Act be amended because 
they had some difficulty in one can
tonment called Mhow. I submit, this 
is a classical example of the regiment
ed and piecemeal thinking that Gov
ernment does so far as legislation in 
general is concerned.

The original Act, the Cantonments 
Act Was enacted in 1924. The whole 
object of that Act was, and the object 
of creating cantonments as symbols 
of British despotism all over the coun
try  was. whenever an army of occu
pation is in a foreign country, cer
tainly that army of occupation had 
to be protected in regimented areas 
away from the civilian population In 
1924, there was a necessity for can
tonments being established through
out the country. When the British 
Army of occupation was in India, 
that army had to be given certain 
privileges and also certain protection. 
In that year, the Cantonments Act 
was passed

In 1947, the British Army left India 
and the necessity for this Canton
ments Act disappeared. A fter ten 
years, in spite of certain assurances 
that the hon. Minister had given in the 
Rajya Sabha as early as 1952,—now 
six years have passed—the Govern
ment has not considered it possible
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to  bring a comprehensive legislation 
either totally repealing the Canton
ments A ct o r by bringing suitable 
modification* in that. Whatever might 
be th e  main defects of the Cantonments 
Act of 1924, now the Government has 
come across a certain delect that the 
Rent Control Act should be made 
applicable because large-scale evic
tions a re  there in the Mhow Canton
m e n t Previously, this was within 
the purview of the jurisdiction of 
the State Legislature. Then, the State 
Rent Control Act was made appli
cable to the cantonments. Is it re
quired that the Government should 
wait for some sort of trouble to arise 
or some sort of difficulty to arise in 
any carttonment or in a certain part 
of the country to come with a piece 
of legislation which only amends a 
small part of it? Is not the Govern
m ent aware or has it not been brought 
to the notice of the Government that 
there are so many loopholes in the 
Cantonments Act and many people, 
who are now living in the canton
ments and who because of their occu
pation, are linked up with the army, 
are subjected to certain discrimina
tion because of the existence of the 
Cantonments 'Act? In the canton- 
mcnts that are now existing as the 
old remnants or symbols of the des
potism of the British army of occu
pation in this country, the privileges 
and rights that are conferred upon 
the workmen in other municipal 
areas are denied. In the municipal 
area many beneficial labour legisla
tions are existing. Just near by, about 
a furlong off, in the cantonment, 
similar workmen are denied the be
nefits of the labour laws.

I am not pointing out every detail, 
every defect in the Act because there 
is the Municipalities Act in every 
State and it is far easier to repeal 
the Cantonments Act altogether and 
bring these cantonment areas which 
are contiguous areas under the Cor
poration or Municipality, and bring 
them under the jurisdiction of that 
local authority. There is absolutely 
no use and no useful purpose will be 
served by this A ct The hon. Minis
te r  w ill not be able to  point out one

word in justification for the retain
ing of these cantonment areas direct-' 
ly controlled by the Central Govern
m en t While the local authority, 
either the municipality or the Cor
poration controls the contiguous area,, 
there should not be a parallel or 
diverse type of administration. For 
example, the Madras Corporation is. 
there. It is an autonomous body. 
Near by, in St. Thomas Mount you 
have a cantonment. It would have 
been understandable, if British 
Badasahebs had been living in 
St. Thomas Mount, separate bar
ber shops will have to be kept 
for the badasahebs. That is exactly 
why, for making these provisions, the- 
cantonments have been there. You 
find the anomalous position of the 
Madras Corporation having autono
mous authority in one place and rul
ing over the City of Madras quite 
well, and you find a cantonment board 
for a specified area m the City of 
Madras itself so to say. Thus there 
is a duplication of organisations, the 
Central Government exercising con
trol over one which brings many 
difficulties.

For example, in the City of Madras 
and also in the municipal area of 
Cannanore in Kerala the Shops and 
Establishments Act is in force. In 
the City of Madras or in the town of 
Cannanoio if a worker is dismissed 
from any job, he has got a remedy 
under the Shops and Establish
ments Act, but if an employee 
is dismissed in a simitar Shop 
in the adjacent area under the 
jurisdiction of the Cantonment, he 
has no remedy because the ’Shops and 
Establishments Act is not applicable 
there. This has been brought to the 
notice of the Government. This is 
an unnecessary discrimination which 
Government will not be able to jus
tify. They cannot justify the dupli
cation of organisations, why there 
should be State control in places dot
ted all over the country when the- 
primary necessity of this legislation 
has vanished. It takes the time of the 
House, of the Upper House; valuable 
moments have been lost and a lot o f 
m o n t/ has been lost by means of this-
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piecemeal legislation because <rf this 
piecemeal thinking and the Govern
ment refusing to have a comprehen
sive or overall picture when bringing 
forward legislation regarding a parti

cu la r matter.

While 1 support this Bill I wish to 
mention that whenever Government 
decides to bring before this House a 
Bill to amend a clause or a sub-clause, 
they should take into consideration 
the over-all aspect of the Bill, and the 
defccts pointed out will have to be 
removed, and the Bills that have al
ready become antiquated and out- 
tlated should be repealed, so that pre
cious money which flows out of the 
{exchequer may not be wasted, and 
the time of the House might be saved 
When the Government decides to 
timend a Bill, let them decide whether 
the Bill deserves to be repealed so 
that they may not come before the 
House with the same piece of legis
lation for further amendments later

The hon Minister, it has been point
ed, made a promise m 1952 that in the 
light of our experience the Bill would 
be amended or repealed From 1947 
onwards when the original purpose of 
the Bill had gone for ten years in 
■spite of complaints from the people 
-of these cantonment boards, the Gov
ernment has not been able to find the 
reasons for the same How many 
m ort years will be required for the 
iGovernmem to understand the difficul- 
iics of the cantonment boards?

Ten years is a very long period m 
the history of a nation Ten years a 
very long period for a Government to 
understand the simple question of the 
necessity of repealing this Act There
fore, without waiting for another ten 
years to understand and digest the 
necessity for repealing this legislation, 
let the Government come forward 
•with a Bill to repeal this legislation, 
because comprehensive legislation is 
not at all required in this respect We 
have got similar and comprehensive 
legislation in all the States If that is 
made applicable to all these canton

ment board*, the boards would be 
quite satisfied, because tha t w ill serve 
the purpose. Therefore, let the Can-' 
tonment Act of 1824 be repealed.

As far as the present amendment la 
concerned, I  welcome it  because thl« 
provision has been long overdue. In 
all the municipalities the rent control 
Act has been passed. In the canton
ment areas which are as good as 
municipalities all our Class IV or 
Class III employees directly under 
the Defence Ministry or connected 
with the Defence Ministry who get a 
pittance of house rent allowance—in 
most cases they are not given—and 
therefore the rent should be fixed so 
that the accommodation problem 
could be solved.

While welcoming this Bill I  again 
urge upon the hon. Deputy Defence 
Minister to repeal the Act so that this 
blur on the statute, this remnant of 
the past army of occupation shall be 
taken out of our statute-book, and all 
these cantonment boards may be ab
sorbed in the municipalities or corpo
rations adjacent to them

*to (3T5r»fft: ) :
'141 *1 M , H -1̂ ^  'jO

fsnr TWT I, ^  ’PT# %
ST3T giRT i  I *  JJKtoT apt 

t o  w+fr'T ipTJn ^Tprr jr
fa  srr |  u t *
% v i z  >r wvTT t c  sprr f«n  |  1 *rfa=r 
3PTR- % *TW7 ?TT3f gn  *TT #

t  v n  ipn^
fvfZT ^  ^ f a  ^  ^>ifn-

'MH % f ^ r  for 1

jj f a  *TI3> tt  w rj
*3; 1 w  frT  ^  *rwr 
v t c t  q<»?r<ftf5nT *r



3169 CanfcmtMntt 2 DECEMBER 195? (Extension of Rent
Control Laws) Bill

fa< 5«s $ <rt % v r  art w r t  
t  |  *TWT % STO #  nnfW c,
ifttK , VVtT, Wfit sujvf
■pnpwr ^ tt ^  i wrc f5T

^W f % M  ?n?M  whit 
^  i % ««?KfTT j  %  sn fa

w ?r ?
% 5T^Wt *TFTT ^  |  I
i t  5TT»PTT ? W T  f a  ffFT V f f i t^ P T

■firr 5rr?t *rtr w  % *rr*f# i
*HFT *f !rm  >̂V HTSTW ^  IFBT 

$ f a  f<r f?rf ftfafrftK  *n#, 
%fa* ^  ftfir e f ru  w  irr^r

fa% *rs#r *r ?tpt

i

^  >jtot  j  f a  qhtMfe TTfw r 
■art »m% qrcr«n <T $  v ^ r

<*11 VIH % f̂ 1 U »n»'0 r̂fap̂ T ?<T
m  £ r  *wt |  f a

v f« m x  ^ r  % ̂  p  "teNfe «ft*f
% srfMWpff v t  fk# iftx ̂  3R?rr 
a r t i  ^  t t 3  i

m  $■ wm?r ^  tfr vr?rr
■Mrf^ fa  afti ^r ^
art *t»rc ^ ■ f ^ t s p d t ^ ^ ^ ' a r r t f  
frra s m t  % fa  n jf tf tu n  % 
»W< ^*r 3n% ^  i trnr *J

afri % -^Hiq fiT^ ^T Tt ^  1 
^  *1̂ 1 «iWai f a  % i'uiitcIvh- 
Octi f̂* «(*n  ̂ TT WT ^rtfal ^  I ŝsi
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Shri D. C. Sharaw (Qvrdaspur): 
Mr. Deputy-Speaker, Sir, both the 
Hon. member who preceded me have 
made a plea for the introductioo of a 
comprehensive Bill on this subject 
One ol the Members said that'th is Bill 
was a specimen of the piecemeal way 
of thinking on the part of the Gov
ernment.

I believe, Sir, that a comprehensive 
piece of legislation is needed so far 
as this m atter concerned. But I do 
not believe that this Bill is an instance 
of piecemeal thinking. A problem 
has now come into being and we have 
to tackle it. I do not think the De
fence Ministry will have the prophetic 
or the astrological sense to find out 
as to what are the problems which 
will arise in the near future, and, 
after having found that out, to devise 
certain agencies for implementing 
them. I think that the present mea
sure is a measure which is called for 
in the context of our life today and 
I welcome it.

Sir, this is not an instance or re
gimental thinking. Much has been 
said about cantonmentK and it has al
so been said that the cantonment ad
ministration should be integrated 
into the Municipal Committed admi
nistration. I would be the last person 
to deny civic rights being given to 
those persons. I want that such 
rights should be extended to as wide 
a sphere as possible. But I would 
like to point out the difference 
between the municipal areas and the 
cantonment areas. I t is only the 
ordinary citizens who dwell in the 
municipal areas. Our people of the 
armed forces are residing in the 
cantonment area. If I may say so. 
the cantonment area is having some 
sort of’ a shifting population. Some
times these men of the defence forces 
shift from one place to another. 
Therefore, to make a plea that the
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municipal laws in toto should be 
made applicable to cantonment areas 
will not hold water. We have to 
take into account the difference here. 
T h e n  are persons residing in the 
cantonment areas who are liable to 
transfer. The population there is not 
always very large. I  would say that 
to plead that all such law* should be 
extended to the cantonment areas is 
not a right kind of argum ent

In my constituency also there are 
cantonment areas where there are 
Class III and Class XV employees. So 
far as these areas are concerned, I 
think, they are much better looked 
after here compared to other places. 
I  don’t deny that there is room for 
improvement. Of course, they should 
be looked after more properly, more 
adequately—I don’t  deny that. There 
is always room for improvement. But 
comparatively speaking, I would say 
that these employees get better trea t
ment than some other persons. So, 
this cry about the Class III and Class 
IV employees by some hon. Members 
in season and out of season in this 
House has to be taken a t its real 
worth.

I would certainly like the Class III 
and Class IV employees to get a bet
ter deal in India; but to say that they 
are at a disadvantage here is not the 
whole truth.

The Cantonment Boards are a model 
in respect of sanitation and other 
things and we should see that the 
standards of civic amenities in these 
areas should not suffer in any case. 
Before these areas are absorbed into 
municipal areas and before our hon. 
Minister brings forward a Bill in that 
regard, we should see that the stand
ards of civic amenities there do not 
suffer.

The hon. Minister said that this is a 
non-controversial Bill. There is noth
ing which is non-controversial 
in this world, and, therefore, 
I would request the hon. Minis
ter not to make such statements 
whenever he introduced any other

measure. The hon. Minister may say 
‘it  is a non-controversial Bill: it will 
take only 5 minutes’ etc. As I said 
earlier, there is nothing which is non- 
controversial. And, if any Bill does 
not provoke controversy on the floor 
of the House. J would say that there 
is something wrong with this House. 
Therefore, the statement which some
times Ministers make on the floor of 
the House that certain measures are 
non-controversial should not be laid 
stress on. I t is a  controversial Bill 
in that it tries to give us a very dim 
picture of the shape of things to come. 
We are to have shortly the Delhi Kent 
Control Bill because there are some 
persons who are trying to profiteer 
so far as rents go and I think that this 
Measure will enable the people not 
to become a prey of those persons.

I do hope Sir. that the day will not 
be far off when the cantonments w ill 
be integrated into our municipal sys
tem. I do not know what the condi
tions of these areas were in the tim e 
of the British. But the condition of 
civic amenities as pervail today do 
not give one the impression that the 
old conditions are still prevailing. 
There is social life between the armed 
forces and the civil population, and 
I believe Sir that if India can show 
anything to outsiders it is this, name
ly how soon we have integra'ed the 
defence forces of India into the civil 
life of India and how soon we have 
been able to make the civil population 
of India look U D o n  the defence forces 
of India as one of their own, not as 
the members of an armv occuDatlon 
bu t as the armv of the people, for the 
people and for the country. To sav 
that the Cantonment Boards give u» 
the impression of being the domicil* 
of those persons, members of an occu
pation army is not correct. These 
Cantonment Boards are undergoing 
change and that is fast hapDeninK. 
With these words I support t h t  Bill.

sft (»TWT5T) ;
*r?tor, vi
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Shri Mnlchand Dube (Farrukha- 
bad): Mr. Deputy-Speaker, Sir, I
think the hon. Minister is aware of 
the fact that a Private Member’s Bill 
came up before the House and I think 
it will be coming within the course of 
the week. It is to amend the Can
tonments Act in a manner so that it 
may come on the lines of municipal 
boards. I do not know exactly what 
the position of the hon. Minister is 
w ith regard to tha t Bill. But, w hat
ever it may be I think it is time that 
the Cantonment Board should also be 
made responsible for w hat they do.

I am conscious of the fact that there 
is a large body of army men who have 
to be dealt w ith in a different manner. 
In the present Cantonment Act also 
there is a provision that when a Can
tonment Board passes a resolution 
which is detrimental to the interests 
of the Army, the Officer Commanding 
can probably veto it or write to the 
higher authorities. Be that as it may, 
it does seem to be necessary that there 
should be something like trasnferred 
subjects and reserved subjects in the 
Cantonment also just as we had when 
the first constitutional reforms were 
made so that matters affecting the 
Army could be specially reserved to 
the Officer Commanding of that sta
tion and with respect to other matters, 
relating t^  sanitation, cleanliness etc. 
the Board can have the power. Any
how that is a m atter which can be 
taken into consideration.

As my friend said, the old Canton
ments Act was passed in 1924 and it 
should be so amended as to bring it 
ui line with the present conditions pre
vailing in the country.
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With regard to this particular Bill 
my submission is that it should w ait 
till the other Bill is considered by the 
House so that the new Boards that 
may come into exis tense as a result of 
that measure may have some voice in 
the m atter of the fixation of control 
etc.

With these words I support the Bill.

Shri T. B. Vittal Rao (Khammam): 
Mr. Deputy-Speaker, Sir, I welcome 
this measure. What my hon. friends, 
Shri Sharma and Shri Bhakt Darshan 
have said is probably true of the Can
tonment Boards which are very small 
in area. I have been living in a can
tonment for several years, that is, the 
Secunderabad Cantonment, which is 
considered to be by far the biggest 
cantonment among the cantonments in 
India.

Here there are two sides. Some 
areas are very well kept; the sanita
tion is good; the roads are good and 
street-lighting is also there. But in 
the major portion of the areas there 
are no street lights"hor is there water- 
supply.

Sir, even though this cantonment 
population—the military personnel— 
in Secunderabad is far far less than 
the civilian population yet the whole 
area comes under the Cantonment 
Board. They cannot manage such a 
huge area properly nor they are 
willing to give it away to the Munici
pal Corporation, Secunderabad. Sir, 
on the one hand they cannot manage 
these areas properly or develop these 
areas properly or look after the 
vacant lands but whenever even the 
State Government wants a piece of 
land for putting up a small workshop 
they are not given. I remember, Sir, 
when the Hyderabad Road Transport 
Department wanted to have a small 
shed for keeping the Hyderabad Road 
Transport buses during the night they 
could not give a piece of land for the 
State Government The same is true 
even for the Central Government. 
Sir, some years ago the Poets & Tele- 
graphs Department wanted a piece of 
land for building quarters for the

staff of the Posts It Telegraph* even 
that was not giveft. These are some 
of the few difficulties which are faced 
by the Secunderabad Cantonment 
Board.

There is no use now asking the 
Minister to put an end to all these 
cantonments or bring them on a par 
with Secounderabad Municipal Cor
poration. I remember much was said 
when some two years ago when there 
was an amending bill. Even Air. 
Gadgil from the Congress benches 
called these cantonments as vestige* 
of British rule and added that they 
should be put an end to. There is 
no use. I cannot persuade the Minis
ter to do away with it. What I urge 
is measures that will do good to the 
people, because especially in Secun
derabad Cantonment you will find the 
civilian population far more than the 
military personnel. Therefore, there 
is every necessity to give benefit erf 
the laws prevailing in those states.

Not only that, I would say that 
Secunderabad Cantonment should be 
reduced in area because the Secun
derabad Cantonment cannot manage 
with the income that it has got or the 
amount that is given to the Canton
ment Board from the Central Gov
ernment. Therefore, I would urge 
strongly: keep the area such as you 
want to the Cantonment Board and 
surrender the rest of it to the Secun
derabad Municipal Corporation 
because of a lot of development work 
—house construction etc.—the whole 
Secunderabad Municipal Corporation 
area is very congested due to Hydera
bad city being made the capital of 
such a big State like Andhra Pradesh. 
Therefore, Sir, while welcoming this 
Bill I would request the hon. Minister 
to look Into the special conditions 
prevailing in the Secunderabad Can
tonment and to have a portion of that 
acceded to the Secunderabad Munici
pal Corporation.

Sardar Majlthia: Mr. Deputy-
Speaker, Sir, I should first of all 
thank the Member* for their whole
hearted support for this particular 
small piece of legislation which I have
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brought forward. Although my word 
“nan-controversial” annoyed my 
friend over there, to some extent the 
very fact that all sections of the 
House support this goes to show that 
it is non-controversial.

Mr. Deputy-Speaker: Mr. Sharma
meant that though it may be non- 
controversial it should not be said so.

Sardar Majithia: If it is what Mr. 
Sharma says I may not refer that it 
is non-controversial bu t the facts 
prove i t

I should like to deal with the first 
two suggestions made by my hon. 
friend, Shri Bhakt Darshan. The first 
was that the Cantonment Board 
should be consulted before applying 
this legislation to that particular can
tonment. I have no hesitation in 
accepting that suggestion of his.

The second suggestion that he made 
was about the recommendations of 
Estimates Committee. I should like 
to tel) this House through you, Sir, 
that the recommendations which are 
far-reaching are under the active 
consideration of the Ministry, and I 
am quite sure something will come 
out of it from there soon.

As regards my friend in the oppo
sition, Shri Menon, he started off 
with a lot of thunder which was ex
pected.

Shri Tyagi (Dehra Dun): I hope 
you are not referring to Krishna 
Menon.

Sardar Majithia: I was speaking of 
my friend opposite. My Minister 
happens to be on this side of the 
House. He started off with a lot of 
thunder but he gave his whole
hearted support to the Bill because it 
naturally safeguards the rights of the 
poor tenant* who inhabit most of 
these places. •

Reference was made about the 
assurance that I gave some four years 
back. I should like to point out that 
I  stand by that assurance still. What 
I  mentioned in that assurance was 
that I  should like to have sortie

experience after giving certain re 
forms to the cantonments, and then 
in the light of the experience gained 
I shall bring forward a comprehensive 
Bill. He himself said that ten years 
in the life of a nation is a very long 
time. I do not know whether tha t 
holds good. I thought ten year* was 
a very short one but the very fact 
that this piece of legislation 
has been doing good work 
and quite a few friends who have 
lived in the cantonments have vouch
safed the better amenities in the can
tonment—it is true that they must 
have had quite a lot of benefits 
because, I remember, when the ques
tion of accession came up there was 
a lot of trouble from the people say
ing that they do not want to get out 
of the cantonment—that very fact 
went to show that the people living 
there were quite happy. A point was 
made- that the cantonments are 
vestiges of the old occupation army. 
Well, Sir, if people choose to live in 
the pre-47 days I cannot help it. They 
seem to be still labouring under the 
old ideas. It only goes to show that 
their minds have not changed 
although we have accepted the Con
stitution—we are independent and we 
are working for the further develop
ment of the country as a whole. But 
their minds still continue in the same 
old groove for the simple reason that 
they have not been able to foment 
any trouble in these cantonment 
areas. They try to make a lot of 
democracy. I do not know how much 
they believe in it. But I would like 
to bring it out that the cantonments 
started of because the ' army went 
there. All the other civilian popula
tion came into that area as a sub
sidiary to the population of the army 
for developing their business and 
industry. I t was the main cause, as 
I said, for the Army being there. 
Now, they w ant that the Army should 
have absolutely no control over that, 
although they may continue to live 
there. Well, that is a strange sort of 
democracy to me,—that the very 
person who is vitally affected by the 
particular legislation should not be
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consulted a t all, and they cannot be 
consulted for the tim ple reason that 
they keep 00  moving from one can
tonment to another. You have to 
give them certain safeguards, and 
therefore we have got the system of 
nominating the officers who represent 
them.

I should like to mention here one 
thing. Mention was made about the 
assurance given by my Minister about 
introducing parity in the canton
ments. I should like to say that it 
would be soon implemented. Instruc
tions have been issued and that parity 
has been made. Now, there is equal 
representation between the civilians 
and the military personnel there.

Thus, as I said, although the p ri
m ary interest was of the military, we 
have given them equal representation. 
But I do not stop at that. All these 
cantonment areas are subject to the 
control of this House and no one will 
controvert this point, not even Shri 
D. C. Sharma, that this is a fully 
representative House of the people of 
India. If the people of India look 
after these cantonments, I think they 
enjoy the maximum amount of 
democracy that you can possibly cope 
with.

I should, in the end, once again like 
to  thank all the Members of the House 
for their very kindly giving their 
wholehearted support for this piece 
of legislation. I commend the Bill for 
the acceptance of the House.

Mr. Deputy-Speaker: I shall put 
the question to the vote of the House.

The question is:
“That the Bill to provide for 

the extension to cantonments of 
laws relating to the control of 
rent and regulation of house 
accommodation, as passed by 
Rajya Sabha, be taken into con
sideration”.

The motion was adopted.

Clauses 2—4

Mr. Deputy-Speaker: There are no 
amendments to any of the clauses

The question is:

‘T hat clauses 2, 3 and 4 stand 
part of the Bill”.

The motion was adopted.

Clauses 2, 3 and 4 were added to the 
Bill.

' Clause 1, the Enacting Formula and 
the Title were added to the Bill.

Sardar Majithia: I beg to move:

“That the Bill be passed”.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”.

The motion was adopted.

MOTION RE: FOOD SITUATION

The Minister of Food and Agricul
ture (Shrl A. P. Jain): I beg to move:

‘T hat the food situation in the 
country be taken into considera
tion”.

Sir, 1 want to avail myself of this 
opportunity of offering thanks to Shri 
Asoka Mehta and his colleagues on 
the Food grains Enquiry Committee 
for the splendid job that they have 
done. An hon. Member of the Com
mittee, Shri Tyabji, is no more with 
us, and I believe I am expressing the 
feelings of the House in offering sym
pathy to his survivors. . This Com. 
mittee has submitted its report in a 
record time. It has gone all over the 
country, collected evidence from all 
the various interests concerned and 
I must say that it has made a very 
comprehensive survey.

No discussion of the food situation 
in the country today can be consider
ed to be realistic without a reference 
to the various recommendations made 
by the Asoka Mehta Committee. So 
far as my Ministry is concerned, we 
are carefully examining the recom
mendations mad* in  that report with 
the consideration that it deserves. We 
have not come to a*y te a l  conclusion.
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I do hope that during the course ol 
the debate, hon. Members w ill make 
their observations and their com
ments on the various recommenda
tions, and I can assure the hon. Mem
bers of this House that in coming to 
the final conclusion, we shall pay due 
regard to any suggestions that are 
made in this House. In lact, it  is 
lortunate that this debate has come a t 
a time when we are  considering the 
recommendations made by this Com
mittee.

y
^The House will recollect that a 

week or so ago, we had a debate on 
the conditions arising out of the 
drought in certain parts ol the coun
try. Hon. Members will not expect 
me to cover the same ground which 
was discussed on that day. Nonethe
less, there are certain things which 
have happened subsequently, and I 
would like to take the House into 
confidence with regard to these 
things.

One very important thing is that 
since then, we have been carrying on 
negotiations with certain foreign 
countries for the import ol food- 
grains and it will be a m atter ol com
fort to this House that our negotia
tions have been proceeding very 
satisfactorily and the hope of import
ing foodgrains in adequate quantities 
is there.

On that day, I referred to the team 
of officers which was visiting the 
drought-affected districts. The team 
has returned. The team consisted of 
the representatives of the Planning 
Commission, the Ministry of Food and 
Agriculture and the Ministry ol 
Finance. The idea was that the team 
should make, as la r as possible, a first, 
hand assessment ol the losses. It 
should lu rther examine the schemes 
provided under the second Five Year 
Plan for the year 1957-58 and rephase 
the Plan wherever it is necessary with 
a view to give greater importance to 
the minor irrigation works and to 
labour intensive schemes. They were 
also to  find out what additional sche- 
mees can be undertaken w ith benefit

3183 Food Situation

particularly w ith a view to provide- 
employment in the drought-affected* 
area.

The team has visited lour of the- 
States—Bihar, Eastern U ttar Pradesh* 
Madhya Pradesh and Orissa, and i t  
has submitted its rep o rt

Shri S. M. Banerjee (K anpur): The- 
Sivaraman Committee, I presume.

Shri A. P. Jain: Yes: I would like to. 
make a reference to the main recom
mendations contained in the report of 
this team. In Bihar, the team visited 
lour districts ol North Bihar, three 
districts ol South Bihar and two dis
tricts ol Chhota Nagpur. In  Bihar, an. 
area of 11'2 million acres or a little 
less than 50 per cent ol the total culti
vated area is under the w inter paddy. 
The team found that the bhadai crop 
which covers 3 6 million acres was by 
and large fair. But the w inter crop, 
which is the major crop, has suffered! 
heavily. Rabi sowing was in progress 
and when the team visited Bihar, the 
germination was quite satisfactory. 
The cultivators have attempted rabi 
sowing in some places after moistening 
the land with whatever w ater could be 
found The rabi yield is likely to be 
lower, however, the output of the crop 
would depend upon the rains in 
December and January. The exact 
estimates of the losses would be avail
able only in the month of January 
when crop-cutting has been done. 
Nonetheless the Committee has studied 
the past history of the various 
droughts of 1932, 1935 and 1950 and, 
roughly speaking, they have come to 
the conclusion that the losses may 
perhaps be of a lower order than what 
has been estimated by the State Gov
ernment.

Now, Sir, I am glad to inform the 
House that the team was very much 
impressed by the earnestness and the 
will with which both the peasants and 
the officers ol the State Governments 
were trying to combat the situation— 
the situation arising out of drought. I 
would like to read out a paragraph of
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the draft report of the Committee. H ie 
Committee says—

"The S tate Government haa 
taken energetic measures to meet 
the situation resulting from the 
drought The rates tor canal and 
tubewell irrigations have been 
reduced and a successful drive was 
launched to get the maximum 
benefit from these. The cultiva
tors have made very great efforts 
to bale out w ater from ditches 
and tanks. Temporary bunds have 
been : instructed in m ajor and 
minor rivers by the Irrigation & 
Revenue Department to divert 
whatever w ater was available to 
save the crops. As a result, the 
area irrigated by Government 
canals has increased from 
7'52 lakh acres in 1956-57 to 9-84 
lakh acres. The Jcharif area under 
tubewells has gone up from 26,000 
acres to 70,000 acres. All available 
pump sets of the Irrigation, Agri
culture, Fire Service and Health 
Departments and Local Authorities 
were utilised for pumping from 
rivers and canals—100 pumping 
sets were purchased and loaned to 
cultivators. An energetic officer 
has been appointed as Relief Com
missioner to initiate and co-ordi
nate all relief measures and a 
Relief Co-ordination Committee 
with the Chief Secretary, Develop
ment and Relief Commissioner, 
Secretaries and heads of the de
partments as members reviews the 
situation every week Weekly 
reports are obtained from the 
districts and relief measures have 
been started in a few places. Full 
programmes are, being worked 
out in detail to meet the situation 
during the peak period of likely 
distress from February to June
1958. Schemes for giving relief 
through spinning prepared by the 
State Khadi & Village Industries 
Board is under consideration of 
the State Government and the 
details have not been fully worked 
out.”

That is the impression of the Com
mittee. In U ttar Pradesh, the Team

visited the four districts of Banana*. 
Ghazipur, Balia and Azamgarh. Local 
enquiries reval tha t the early paddy 
crop was fairly normal but the la t t  
crop had suffered considerable damage. 
The crop had failed completely in. 
some of the high level areas while in  
the low lying areas the yield was fair. 
The Local authorities had estimated 
that the yield of rice in 15 districts 
in Eastern Uttar Pradesh was likely 
to be 5 12 lakh tons against the nor
mal production of 10:19 lakh tons. The 
Committee was of the opinion that the 
losses had been overestimated and i t  
has estimated standing crops to be 
7.77 lakh tons as against 5.12 lakh 
tons estimated by the State. Now 
this is subject to the proviso that a 
more accurate idea of the position will 
be available when results of the crop- 
cutting experiments are known in 
January. The Committee found that 
in U ttar Pradesh, as a result of the 
vigorous step 3 taken by the cultiva
tors to moisten the fields wherever 
w a te r  w as available, rabi sowing is 
90 percent of the normal. The local 
officials, as also the Team, were of the 
opinion that if the rainfall in Decem
ber and January are favourable, the 
output will be better even than 90 
percent.

In Madhya Pradesh, they found that 
94 lakh acres under paddy was ex
pected to yield 13.39 lakh tons on the 
basis of 6 to 7 annas crop, as esti
mated by the officials of the State 
Government. Nonetheless, the officials 
of the State Government also agreed 
that as a result of the subsequent 
rains the production would be better 
in all areas except Rewa and the crop 
may vary from 8 to 9 annas. The 
losses of the crop may actually turn 
out to be one-third less than the pre
vious estimate of the State Govern
ment.

As regards Rabi sowing, they fe lt 
that it had been affected to some ex
tent in Rewa and other areas and 
there will not be appreciable fall in' 
other areas in view of the October 
rains.
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The Orissa Government have esti

mated their loss to be 6 to 10 lakh 
tons of rice against an average pro

d u c t i o n  of 2.14 million tons. The loss, 
in the opinion of the Committee, 
Appears to have been positively over
estimated. The Team toured over a 
large area of Orissa. Now, Sir, it 
-would be a comfort to the House to 
know that 1.5 lakhs of acres have 
been irrigated for the first time under 
the H irakud Canal in the Sambalpur 
a rea  and this would help in increasing 
th e  output of the State. The yield of 
the irrigated crop appears to be uni
formly good. The Team had the occa
sion to discuss the position with the 
Chief Engineer of H irakud who as
sured them that the irrigation water 
for more than a lakh of acres in 
Sambalpur could be released for dalwa 
crop. They agreed to extend the area 
under dalwa on nearly a lakh of acres 
by getting seed from Andhra and 
Madras. Attempts at growing Eagi 
and Maize in this area would also be 
made.

Now before I refer to the sugges
tions made by the Team to the State 
Government for meeting the drought 
Situation, I would like to mention 
one significant fact It is this, that 
in a few places the Team got the crop- 
cuttmg done in their presence. In 
one of the places they found that 
"Where local officials have estimated an 
yield of 2 maunds, as a result of crop- 
cu tting  experiments they found that 
the yield was 9 maunds

Pandit Thakur Das Bhargava 
(Hissar): Good.

Shrl A. P. Jain: I do not mean to 
say that that should be taken as a 
uniform picture everywhere but at 
least this is an indication of the fact 
that in some places, may be due to 
the over-enthusiasm of the local offl- 
•cials, there are over-estimates of the 
losses. While it is not possible for 
us to say what ultimately the magni
tude of the loss is going to be, none
theless we cannot rule out the possi
bility—in fact, I think, is likely—of

the losses being of a lower order than  
w hat w ere initially worked out. My 
position is that we should prepare for 
the worst but hope for the best and 
it is on those lines tha t I am vying 
to work.

Now the suggestions made by the 
Team are somewhat as follows:

Over 80 per cent of the crop in 
Bihar is cultivated under rainfed con
dition and, therefore, suffers as a 
result of inadequate and maldistribu
tion of rainfall. They have suggested 
tha t active measures should be taken 
to offset this. While major irrigation 
projects like Gandok and Kosi will 
ultimately help to protect a large part 
of the State, every effort should be 
made to construct small reservoirs 
like ahars, cross bund small streams 
and exploit the possibilities of using 
underground w ater wherever possible 
through open wells, wells with borings 
and small tubewells in North and 
South Bihar. At the same time a mass 
approach to the problem of lifting 
w ater through simple inexpensive 
contrivances like leather buckets 
drawn by bullocks and bullock-ope- 
rated pumps which can directly pump 
from small tubewells with equipment 
of a type which can be made by the 
village artisans should be seriously 
taken.

They have said that the use of 
green manures reduces w ater require
ments by as much as 10 per cent and 
an intensive campaign to introduce 
green manures and compost which 
would conserve spil moisture and 
improve crop yields will be extensive
ly undertaken.

Then they have suggested the very 
simple device of raising the height of 
bunds of paddy fields and putting of 
bunds around rabi fields which helps 
conservation of moisture should be 
popularised. Then they have recom
mended that the varieties of paddy 
grown by the cultivators depend upon 
the situation of the field in high, 
medium or low level areas. In higher 
locations where the soil moisture la
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not adequate, some of the cultivators 
grow late varieties; the need for rais
ing varieties which will flower a week 
or two earlier than the present late 
varieties should be brought home to 
the cultivator.

The Agricultural Departments 
should make selections with the object 
of evolving varieties which will flower 
a week or two earlier than the exist
ing varieties without unduly sacrificing 
yield or quality Drought resistant 
varieties of paddy should be evolved.

The next one is a very very im 
portant recommendation. They say 
tha t mixed cultivation of short and 
long duration paddy which has proved 
successful in some parts of Tanjore 
should be tried. The practice of 
growing short and long duration 
varieties in alternate lines exists in 
China and Egypt. It has also been 
tried in experimental stations in Bihar 
and it has proved to be successful. 
Then short term alternate crops such 
as groundnut, maize, yams etc. may 
be grown from February to June and 
w ater for this purpose made avail
able.

These recommendations generally 
hold good for other States which have 
suffered from drought and where al
most similar conditions exist.

Dr. Bam Snbhag Singh (Sasaram): 
All these things are already observed.

Shri A. P. Jain: Then so much the 
better. It will be further extended.

For Chhota Nagpur the Team has 
recommended a special programme of 
research for breeding of drought- 
resistant and of late and early varie
ties of paddy in the same field; evolv
ing higher yielding types of early
paddy and substituting paddy with 
other suitable crops such as monsoon 
paddy and change in the pattern of 
crop.

In Bihar the rephasing of the Plan 
is going on. The Government have 
not only maintained the existing allo

cations for schemes directed to in
crease agricultural production but 
have made additional allotment where 
possible. They have also given priori
ties to schemes which are labour in
tensive, particularly providing em
ployment to agricultural labour. The 
Bihar Government have requested for 
an allocation of about Rs. 15 crores 
for undertaking additional minor irri
gation schemes, acceleration of work 
on major irrigation schemes in pro
gress and roads and schemes of various 
types such as soil conservation, fishery 
development etc Arrangements have 
been made that the Bihar Government 
may take up these additional works 
and these schemes are being examined 
at the Centre.

The schemes from other State Gov
ernments are awaited. In eastern UP 
an amount of Rs. 40 lakhs has been 
sanctioned for undertaking different 
schemes. That is what I have to say 
with regard to the drought situation.

Since this House debated the food 
situation last, we have been taking 
certain measures in order to improve 
the food administration. I will now 
briefly refer to them.

The first such measure is credit 
squeeze. On the 7th of June an order 
was issued for raising the margin to 
40 per cent the rate of aggregate 
level of advance against foodgrains so 
that by the 12th July, 1957, and in 
every week thereafter, the level in 
respect of rice and paddy shouid not 
be more than 66 2 /3  per cent and in 
regard to other foodgrains not more 
than 75 per cent of the level obtain
ing in the corresponding period in the 
year 1956; and limiting the advance 
against rice and paddy to Rs. 50,000/- 
and against other foodgrains to Rs. 
50.0000/-. As a result of these 
measures, the bank advances have 
considerably gone down.

As against a stock of 2,01,87,000 
maunds pledged w ith the bank on 
7th June 1957, the stock pledged w ith 
the bank on the 6th  November 1957 
was 24,32,000 maunds, that is, it has 
been reduced to about 11 to 12 per
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cent. As compared to last year, while 
on tne 2nd November 1956 the stock 
pledged with the bank was 54,63,000, 
on the 1st November 1957 it was 
24,32,000, that is, about less than 
half.

With regard to other foodgrains, the 
quantity pledged with the banks on 
the 7th June was 2,18,30,000. As 
against that, the quantity pledged 
with the bank on 1st November 1957 
was 48,52,000, that is, about 22 or 23 
per cent. Similar figures for 2nd 
November 1956 are 1,12,67,000. That 
is to say, the quantity pledged with 
the bank this year is less than half 
of what it was last year.

Nonetheless, this credit squeeze has,
' after all, limited effectiveness. The 

Mehta Committee has itself admitted 
the limitations and its effectiveness. It 
says at page 79:

“If the magnitudes of deficit- 
financing, together with develop
ment expenditure offset partly by 
foreign aid impose a ' measure of 
strain on the economy that makes 
a certain rise in prices inevitable, 
then any other measures that 
may be taken can only modify to 
some extent the impact of that 
rise in prices but cannot com
pletely obviate it.”

On the next page, the Mehta Com
mittee has recommended:

“Selective credit control has, 
therefore, to be continued to be 
used as a flexible instrument of 
some proved efficacy to curb any 
undue speculative tendencies."

Every action that has to be taken are 
being taken. As the House is well 
aware, one such action is the  creation 
of zones. Two wheat zones and one 
rice zone has been created. The idea 
in creating zones is to connect the 
deficit areas with the surplus areas 
so that the area, taken as a whole, is 
either self-sufficient or near self- 
sufficient. The two wheat zones are: 
Punjab, Himachal Pradesh, Jammu

and Kashmir, and Rajasthan, Madhya 
Pradesh and Bombay. The rice zone 
consists of Madras, Andhra, Mysore 
and Kerala.

The result of the creation of these 
zones has been fairly satisfactory,

Prices both in Punjab and in the 
western zone have been fairly steady 
and they have not risen.

17 brs.

So far as the Southern rice zone is 
concerned, the prices in Madras, 
Mysore and Kerala, in most of the 
places this year, are lower than those 
of last year. Unfortunately the same 
does not hold good of Andhra where 
the price have been ruling somewhat 
high. But recent trends have shown 
that the resistance of the Andhra 
dealers is now breaking down.

Besides this, some States have been 
cordoned off for various reasons. So 
far as rice is concerned Tripura, 
Manipur and Assam have been 
cordoned off—Tripura and Assam on 
account of physical and geographical 
and political reasons. Tripura is almost 
an isolated island bound of three sides 
by Pakistan; Assam is also cut off 
from the rest of India exccpt through 
the rail link. Manipur has been 
cordoncd off on account of its peculiar 
features, its primitive conditions. 
Orissa has also been cordoned off.

Mr. Deputy-Speaker: Is the hon
Minister likely to take some more 
time?

Shri A. P. Jain: Yes, Sir.

Shri B. S. Murthy (Kakinada— 
Reserved—Sch. Castes): Why was not 
Orissa included in the rice area?

Mr. Deputy-Speaker: That we will 
see the next day. The House now 
stands adjourned till 11 a .m . tomorrow

17.03 hrs.
The Lok Sabha then adjourned till 

Eleven of the Clock on Tuesday, the 
3rd December, 1957.
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COLUMNS
O B IT U A R Y ; R E F E R E N C E  3155

Th e Deputy-Speaker made a 
reference to the passing 
away o f Shri Rahuntoola 
Chinoy who was a member 
o f the Central L rgislitive 
Assembly. Thereafter mem
bers stood in silence for a 
minute as a mark o f 
respect.

PA P F R S L A ID  O N  T H E
TABLE . . . .  3t J*

Th e following papers were 
laid on the Table :—

(1) A  copy o f each o f the follow
ing statements showing the 
action taken by the G ov
ernment on various assur
ances, promises and under
takings given by Ministers 
during the various sessions 
shown against each '—

(i) Supplementary Second
Session, Statement 
1957- No. IV.

(ii) Supplementary First
Session, Statement 
1957. No. V.

(2) A  copy o f the Report of 
the Rehabilitation Finance 
Administration for the 
half year ended the jo th  
June, 1957, under 
sub-section (2) of Sec
tion 18 of the Rehabilitation 
Finance Administration 
A ct, 1948.

R E P O R T O F BU SIN ESS
A D V ISO R Y  C O M M IT T E E —
PR E SE N TE D  3IJg

Thirteenth Report was pre
sented.

S T A T E M E N T S  B Y  T H E  PRIM E
M IN IS T E R  3158-60

The Prime Minister and Minis
ter of External Affairs (Shri 
Jawaharlal Nehru) made 
statements regarding .

(i) the reported refusal by 
Iraq to permit the use of 
Habbaniya Airport as a 
ferrying stage for Indian 
Air Force aircraft;

(ii) the attempt on the life 
of President Soekarno of 
Indonesia at Djakarta on the 
30th'November, 19J7
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E L E C T IO N  T O  C O M M IT T E E S  3160-61

T h e Deputy M initter o f Edu
cation (Dr. M ono Mohan 
Das) moved for the elec
tion o f one member from 
among the Members o f Lok 
Sabha to  serve as a member 
o f the Council of the Indian 
Institute o f Science, Ban
galore. T h e  motion was 
adopted.

Th e Minister o f State in the 
M inistry o f Education (Dr. 
K . I -  Shrimali) moved 
for the election o f one 
member from among the 
Members of Lok Sabha to 
serve as n member o f the 
Central Advisory Board of 
Anthropology. T h e motion 
was adopted.

B IL L  IN T R O D U C E D  3161-62

T h e C oal Bearing Areas (Ac
quisition and Development) 
Amendment Bill, 1957.

BILL PASSED .

T h e Deputy M inister o f 
DefencefSardir Surjit Singh 
M iiUhia) moved for the 
considerai ion o f the Can
tonment! (Extension ofR ent 
Control Laws') Bill, 1917- 
Th e motion was adopted. 
A fter the clause-bv-clause 
consideration, the Bill was 
passed . . . .

M O T IO N  R B. F O O D  S IT U A 
T IO N  . . . .

Th e Minister o f Food and
Agriculture (Shri Ajit
Prasad Jain) moved the 
motion “ That the food
situation in the country be 
taken into consideration. ”  
Shri A. P. Jain’s sj'eech 
was not concluded.

A G E N D A  FO R  T U E S D A Y , 
3,” D D E CEM BFR . 1957—  
Div-uaaion o f Motion re. 
Foou Mtuat.ori and
half-an hour dismission
regarding cashew Indus'ry
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